E.C. No. 453

ESTIMATES COMMITTEE
(1965-66)

NINETY SECOND REPORT
(THIRD LOK SABHA)
MINISTRY OF TRANSPORT

MORMUGAO PORT

A A%

LOK SABHA SECRETARIAT
NEW DELHI

March 1966/Phalguna 1887 (Saka)
Price : Re. 1-75



LIST OF AUTHORISED AGENTS FOR THESALRE OF LOK SABHA
SECRETARIAT PUBLICATIONS

Si.

Name of Agent

ncy SL Name of Agent Agency
No. o. No. No.
ANDHRA PRADESH 13. Deccan Book Stall,RFc;- 6s
son College oad,
1. Andhra University General -4.
Coopenmve Stores Ltd., oona-4
aleair (Vi pateam). ’ ASTHAN
2. G.R. Lakshmipathy Chetty LY RAJ
and Soms, General Mer 14. Information Centre, 38
mt,md News 138':““, Government of Rajasthan.
Chan i vert A oA
Chittoos District, 2" Tripolia, Jaipur City
ASSAM UTTAR PRADESH
1s. Swastik Industrial Works, 2
> W&“n‘::nG.Bugk Depot, Pan 7 59, Holi Street, Meerut
City.
BIHAR 16. Law Book Company. 48
Sardar Patel Marg,
4. Amar Kitab Ghar, Post 37 Allahabad-1.
Box 78, Diagonal Road,
Jamshedpur.
WEST BENGAL
GUJARAT 17. (i\‘:dnnthaloka, Rs/xd, Ambica 10
. . ookherjee Roa -
s. ‘2}?.’53.‘“"’ Station Road, 35 ris, 24 Parganas, ’ Belgha
6. The New Order Book 6 18. W. Newman & Company 44
Company, Ellis Bridge, 3 Lid., 3, Old Court House
Ahmedabad-6.- Street, Calcutta.
19. Firma K.L. Mukhopadhyay, 82
MADHYA PRADESH 6/1A, Banchharam Akrur
Lane, Calcutta-12.
5. Modern Book House, Shiv 13
Vilas Palace, Indore City
DELHI
MAHARASHTRA 20. Jain Book Agency, Con- .
5. z‘ol' sgm f“j’d‘ﬁm’ 6 naught Place, New Delhi.
1 um Roa ear 21. Sat Narain & Sons, 3141 3
Princess Street, Bombay-2. Mohd. _ Ali Bazar, Mori
9. 'x!_“he I(x;t’emtionall‘ B?ak 22 Gazte, Delhi.
ouse (Private) Limited, 22. Atms Ram & Sons, Kash- 9
9, Ash Lane Mahatma mere Gate, Delhi-6.
Gandhi Road, Bombay-T. " & Beoth
. J. rothers, I
10, The International Book 26 23 JMoﬁ ";‘::
Service, Deccan Gymkhana,
Poona-4. 24. Th7 Cenr.&l Nm ncy, s
2 nnaught
11. Charles Lambert & Com- 30 ezo’pdm
pany, 101, Mahatma .
Gandhi Road, Opposite 2s. The English Book Store, 20
Clock Tower, Fort, nnsught Circus,
Bombay - ew Delhi,
12. The Current Book House, 60 26. Lsekshmi Book Store, 43, 23
Maruti Lane, Raghunath Municipal Market, Jaopath.

Dadsji Street, Bombay-1.

New Delhi,




CONTENTS

“COMPOSITION . .
INTRODUCTION
CHAPTER ]—INTRODUCTORY
A. Introduction .
Early History .
Major Port Declared .
Restoration of Operations after Lnbeutiol
B. Assets and Liabilities
Liabilities
Assets .
C. Reserves and Funds .

CHAPTER II—TRAFPFIC IN THE PORT

A

Bo P

Pre-liberation Traffic Pattern
Introductory.

Traffic Pattern

Tonnage Handled

Traffic after Liberation .
Imports and Exports . . .
Measures taken to step up export of iron ore

Diversion of Traffic from Bombsy Port
Trade at Betul . . . . .

Overseas and Coastal Passenger Traffic .
Detention to Shipe
Accidents)

Accidents to Vessels
Wreck of Scuttled Ship .

>i4erer  [I[{—DBVELOPMENT OF THE PORT

A,
B.

Third Five Year Plan

Master Plan for the Port

Formulation of Master Plan

Consultation with Associations of Trsade and Industry
Execution of Master Plan in 3 stages . .
Bstimates of Costs

Financing of the Master le
Financial Assistance by I. B.R. D. . .
Bconomics of the Port after development .

(i)

2037 (Aii) LS—1.

Paoz
()
(vid)

W W -

N e

10
10
10
II

3¢
31
13
13
1§

16
17
18

1%
19



(i)

PAGE:
Execution of the Master Plan . . . . . . . 29
Supply of Stone . . . . . . . . 3r
Cost of Transportation of Stonc . . . . . . . 31
Planning Cell . . . . . . 3z
Inter-port Technical Consultancw Serv:cc . . . . . 33
C. Base fer Indian Navy . . . . . . . 34
D. Shore Wireless Station . . . . . . . 36
E. Night Navigation Scheme . . . . . . . 38
Need for Night Navigation . . . . . . 38
Rehabilitation of existing Lxghthousel . . 39
Overhauling and Maintenance of Night Nangnuon Equlpmem . 40
CHAPTER IV—INLAND WATERWAYS
A. Rivers Mandovi and Zuari . . . . . . . 41
B. Combarjua Canal . . . . . . . . . 42
C. Arrangements for Dredging Wateiways . . . . . 44
D. Barges . . . . . . . . . . . 46
Barge Fleet . . . . . . 46
Details of Barge ownersh)p nnd Capncu\ . . . . . 47
Exporters not owning Barges . . . . . . . 48
Barge Ulilisation . . . . . . . . . 48
Barge Pool . . . . . . . 5o
Facilities for Repair & Mmmemmcc of Bugcs . . . 51
CHAPTER V—HARBOUR MARINE CRAFT AND REPAIRING PACILITIES
A. Dredging . . . . . . . . . . . 53
Dredging Fleet . . . . . . . . . s3
Dredging Operations . . . . . . . . . s3
Unit Cost of Dredging . . . . . . . . . 5S
B. Repairing Facilities . . . . . . . . . 56
Marine Craft Repairing. . . . . . . . . 56
Outstanding Bills . . . . . . . 56
Remodelling of Workshop Fncxlmc: . . . . . s8
C. Dry-docking Facilities s8
D. Tugs . . . . . . . - (14
Need for Tugs . . . . 59
Indigenous capacity for manufacmre of Tugs . . . . . 60
E. Hydrographic Survey Section . . . . . . . 6x

CHAPTER VI—IRON ORrE
A. Exportof Iron Ore = . . . . . . . . . 63
B Export of Manganese Ores . . . . . . . 64



(iid

PAGE
C. PFacilities for handling Iron Ore . 65
D. Iron Ore Handling Plants . . . . . . . 65
Bxisting Plant . . . . . . . . 6s
New Ore Handling Plant . . . . . . . 68
E. Ore-handling Charges . . . . . . . . 70
F. Ore Stacking Arca . . . . . . . .- 73
CHAPTER VII—HANDLING EQUIPMENTS
A. Cranage Facilities . . . . . . . . . 75
Steam Cranes . . . . . . . . . 75
Replacement of Steam Cranes . . . . . . 76
Electric Cranes . . . . . . . . 76
B. Repair and Meintenance of Cranes . . . . . 77
CHAPTER VIII—RAIL/ROAD COMMUNKATICKS
A. Railway . . . . . . . 79
Determination of Railway Assets and Liabilities . . . 79
Transportation of Iron Ore by Rail . . . . . 82
Conversion of Metre Gauge into Broad Gauge . . . . 84
B. Roads . . . . . . . . . . . 84
Difficulties in transportation of ore by roads . . . . . 84
Approach Road to Port . . . . . . . . 85
CHAPTER [X—ESSENTIAL SERVICES
A. Power Supply . . . . . . . . . 87
B. Water Supply . . . . . . . . . 88
C. Warchousing Facilities . . . . . . . 89
Existing Capacity 89
Proposed Capacity 90
D. Security Arrangements 90
Maintenance of Law and Order . . . 90
Watch & Ward Staff . . . . 90
Incidence of Pilferage . . . . N . 91
CHAPTER X.—PORT ADMINISTRATICN
A. Management . . . 92
B. Organisational Set up . . . 93
C. Powers of Chairman, Port Trust . . . . . 93
94
D. Staft . . . . .
E. Maedical and Hospital Facilities . . . . . 95



avw

F. Accommodation . .
Office Accommodation
Residential Accommodation

G. Accidents to Port Employees . .
H. Labour Situation

Output,of Labour .
Incentive Schemes
Labour Strikes

CHAPTER XI—GENERAL

A. Fire-fighting Arrangements .
B. Trunk Telephonic Communications
CuartEr XII—CONCLUSION .
APPBNDICES
I Statement showing Assets and Liaibilities of Mormupo Port—As on
315t March, 1962 .

Il Statement showing comparative Rcscrves nnd Funds-—Mormugﬂo Port

KY Statement showing Impom and lxparu Cwmmodity-wue) of
Mormugao Port .

V Works actually taken up in Mormuu-) Pon since its hbenﬁon
Estimates of Costs—Civil Port Mormugao

Statement showing estimated expenditure on Fmt Sngc of M.uter
Plan of Mormugao Port . . .

Proposed Limits of Port of Mormugao
VIII Port Charges per ton of Iron Ore
Organisational Set Up of Mormugao Port Tmt

Statement of powers delegated to Mormugno Port Trunt Board/Chnu~
man

Summary of concluuom/Recommendauom
XII Analysis of Recommendations

g S«

® B

10§
107

108
109
1831

114
116
Iy
19

120
131
143



OO pWN

10.

12.
13.
14.

15.

16.

17.
18.
19.
20.
21.

25.

26.
27.

29.
30.

ESTIMATES COMMITTEE
(1965-66)

CHAIRMAN
Shri Arun Chandra Guha

MEMBERS

Shri Bhagwat Jha Azad

Shri Dinen Bhattacharya

Shri C. K. Bhattacharyya

Shri Brij Raj Singh—Kotah

Shri Jagannath Rao Chandriki

Shri Chuni Lal

Shri R. Dharmalingam

Shri Digambar Singh Chaudhri

Shri Indrajit Gupta

Shrimati Jamuna Devi

Shri Narayan Sadoba Kajrolkar

Shri Gauri Shanker Kakkar

Shri C. M. Kedaria

Shri L. D. Kotoki

Shri Narendrasingh Mahida

Shri Dwarka Dass Mantri

Shri Jaswantraj Mehta

Shri Mahesh Dutta Misra

Shri Mohan Swarup

Chowdhry Ram Sewak

Shri B. Rajagopala Rao

Shri J. Ramapathi Rao

Shri P. G. Sen

Shri H. Siddananjappa

Shri Nardeo Snatak

Shri N. M. R. Subbaraman

Shri Ramachandra Ulaka

Shri Vishram Prasad

Shri Yudhvir Singh
SECRETARIAT

Shri Avtar Singh Rikhy—Deputy Secretary.

Shri G. D. Sharma—Under Secretary.
™)



INTRODUCTION

1, the Chairman, Estimates Committee, having been authorised by
the Committee to submit the Report on their behalf, present this
Ninety<Second Report on the Ministry of Transport—Mormugao
Port.

2. The Committee took evidence of the representatives of the Min-
istry of Transport on the 30th November and 1lst December, 1965.
‘The Committee wish to express their thanks to the Secretary, Minis-
try of Transport, Chairman, Mormugao Port Trust and other officers
of the Ministry for placing before them the material and information
they wanted in connection with the examination of the estimates.

3. They also wish to express their thanks to the representatives
of the Shipping Corporation of India, Indian National Steamship
Owners’ Association, Bombay Chamber of Commerce and Industry
and Karmahom Conference, for giving evidence and making valuable
suggestions {0 the Committee,

4. The Report was considered and adopted by the Committee on
the 3rd March, 1966.

5. A statement showing the analysis of recommendations contained
in the Report is also appended to the Report (Appendix XII).

NEW DELHI-1;
March 15, 1966.
Phalguna 24, 1887 (Saka).
ARUN CHANDRA GUHA,

Chairman,
Estimates Committee.

(vii)



CHAPTER 1
INTRODUCTORY

A. Introduectien

The Port of Mormugao provides one of the finest naturdl ‘harbours
in India. It is situated on the west coast of India in lutitude 15°—
25 N and longitude 73°—47 E at the mouth of the Zuari river and
approximately 230 miles, south of Bombay. The harbour consists of
a quay 3082 It. long, protected by a breakwater 1714 ft. long, built in
a north by east direction and a mole 885 feet long, runming parallel
to the quay and built from the seaward end of the breakwater. It is
protected from the force of the South West Monsoon by the Mormu-
gao headland.

To the north and east of the harbour, there is a large roadstead
in which 50 or more ships can lie at anchor in sheltered water during
the fair season from September to June. Puring the South West
Monseon season there are sheltered anchorages for about 15 ships.

The depth of the water at the harbour entrance is 27 feet at low
water. The tide range varies between 4 feet and 7 feet.

Early Hwstory

2. Historically the Port of Mormugao is seventy-eight years old.
A brief history of this port is given in the succeeding paragraphs.

Goa is endowed by nature with a magnificent and hospitable
coast line on the west providing access to big rivers with navigable
waters. It has its own maritime traditions. ‘Goa—now called (Old
Goa), situated on the Mandovi, one of the two important rivers of
the territory, was a flourishing trading centre of the east before the
Portyguese came to India. Adil Shah of the Bijapur dynasty was
defeated by Albuquerque in 1510, and this part of India came under
foreign rule. The Portuguese developed the trading centre and fully
exploited the initial advantage gained by them in the East. It is

said that Goa had trade relations with Japan in the days of Hideyoshi
Toyotomi.

Those were the guys of seiling vessels which became larger and
larger with the passage of time. When steamships became the order
of the day fer the international maritime trade, the Portuguese had
not oaly lost their initia]l edvantage in the esast, but also their spirit
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of adventure and creative vitality. Old Goa which had been dis-
carded due to outbreak of epidemic, in favour of Nova Goa (now
called Panjim) in 1818 could no longer serve as a port for interna-
tional trade and receive evergrowing steamships. It was left to the
British initiative to build a port for Goa suiting the needs of the time.
Under the Treaty of Lisbon signed in 1878 between the British and
Portuguese Governments, the West of India Portuguese Guaranteed
Railway Company (W.I.P. Railway) was entrusted with the respon-
sibility of building the Port of Mormugao and its connected Railway.
‘This Treaty, inter alia was for the purpose of having a union of com-
mercial interests between India and Goa, so that, as far as ‘rade was
concerned, the port could provide adequate accommodation for all
the hinterland trade in India, and it could function like other ports
in India, as a port of transit providing a natural and economic out-
let for the traffic from the hinterland. The port and its connected
Railway commenced functioning in 1888. The traffic showed a pro-
gressive increase until 1892 when a new Indian Customs Tariff was
introduced which seriously affected the traffic passing through the
port. In 1896, the Southern Mahratta Railway, in combination
with G.L.P. Railway lowered their rates for traffic via Poona to Bom-
bay and raised them on the traffic to Mormugao. This resulted in the
diversion of the import and export traffic from and to India from the

Port of Mormugao.

In 1902 a working agreement was entered into between the
Southern Mahratta Railway and the W.L.P. Railway providing for the
latter to be regarded as part of the former and the Port of Mormugao
to be a port of transit for Indian trade. This arrangement conti-
nued upto August, 1954 when the Southern Railway ceased to ope-
rate traffic from the hinterland in India and worked the rail-
way between the port and Sanvordem. Consequent on the closure
of the India-Goa border, the Southern Railway ceased all operations
in Goa in December, 1955 and the administration of the Port of
Mormugao and the connected railway reverted to the W.LP. Railway
with effect from January, 1956. Its activities were limited to Goa
only and the railway operations were between Mormugao Harbour

and Collem only.

In 1959, the management of the W.LP. Railway seeing the signs
of the time leading to the reunion of Goa with India, gave a notice
of two years for the termination of their agreement with the Por-
tuguese Government. On the expiry of the notice period, an autono-
mous body, with juridic personality and financial and administrative
autonomy, called the “Junta Autonoma dos Portos e Caminhos de
Ferro” was constituted under Portuguese Decree Law No. 43517 of
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the 25th February, 1961 and it took over the Port and the Railway
Administration from the W.IL.P. Railway on the 1st April, 1961.

After liberation of Goa on the 19th December, 1961, the adminis-
tration of the port and its connected Railway ‘was taken over by the
Government of India through an Administrative Officer who was
appointed by the President of India on the 8th January, 1962 and all
rights over moveable and immoveable property including lands situa-
ted in the area of the Port of Mormugao and those bordering on the
railway line hitherto vested in the said Junta, were vested in the
Administrative Officer, Port of Mormugao, who was endowed with
the juridic personality and administrative and financial autonomy
to the same extent as the Junta.

Major Port Declared

3. The Port of Mormugao remained under the administrative
control of the Ministry of External Affairs till 7th November, 1962
when it was decided at an Inter-Ministerial meeting held in New
Delhi that the Ministry of Transport would be the administrative
Ministry in charge of the port. With this decision, the Port of Mor-
mugao, like other Major Ports of India, came under direct control
of the Government of India (Ministry of Transport). The Indian
Ports Act, 1908 was extended to Goa with effect from the 26th Janu-
ary, 1963. The limits of the port were defined and notified by the
Central Government in the notification issued and published in the
Gazette of India on the 16th November, 1963. While for all practical
purposes, the port was treated as a major port ever since liberation,
it was statutorily given that status by the notification issued by the
Central Government and published in the Gazette of India on the 14th
December, 1963.

The provisions of the Major Port Trusts Act, 1963 have been sub-
sequently made applicable to the Port of Mormugao with effect from
the 1st July, 1964 and a Board of Trustees has been duly constituted
under it.

Restoration of Operations after Liberation

4. During and after the liberation, no damage was caused to any
installation in the harbour or Railway. At the harbour the carge
loading operations, which had been suspended on the 17th Decem-
ber, 1961 were resumed on the 30th December, 1961.
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Tt has been stated that there was a gap of about two weeks due
to the sudden depletion in the superior establishment of the Port
Administration on account of the departure of foreigners who had
to be replaced by bringing the staff from Bombay. Certain changes
in procedure h2d glso to be ammée,

The Cemmittee commend the promptness with which the cargo
bandling eperations at Mormugao Port were resumed within two
weeks of liberation.

B. Assets and Liabilities

6. Adthough the Port of Mormugao came under the control of the
Government of India on its liberatipm on the 19th December, 1961,
its accounts were, however, reconstituted with effect from the 1st
April, 1961 for purposes of audit, as it was on this date that the work-
ing of the port was taken over by the Junta Awtonoma dos Portos
e Caminhos de Ferro from the W.I.P. Railway. The first Balance
Sheet as on 31st March, 1962 after liberation was, therefore, prepar-
ed with reference to the final settlement between the W.I.P. Railway
ard the Portuguese Government, the transfers of cash and assets to

the Junta and the provisions of decree Law*® No. 43517 sctting up
the Junta.

* Article 16 of Decree Law 43517 provides as folfo:ws:

“Art. 15. The Portuguese Government assigns to the Junta Autonoma
as from the 31st March 1961, the right emanating from the contracts
existing between the Government and the West of India Portuguese
Guaranteed Railway Company Limited, of receiving from the Company
and immovable or moveable property or monevy by reason or on the
occasion of the expiry of the contract of concession.

1. The amounts which may be owing by the West of India Portuguese
Guaranteed Railway Company Limited, to the Government during the
Company’s years 1959-60 and 1960-61 gnd which do not constitute re-
gyment of the sums advanced by the Government to the West of India

ortuguese Guaranteed Railway Company Limited as arantee of in-
terest, shall be received, by way of loan, by the Junta Autonoma or
temporarily by the Government of the State of India, if the Junta
Autonoma has not been constituted on the date of receipt.

2. In consideration of the provisiong of this Article and of (1), the
Junta Autonoma shall constitute itself a debtor of the Government
in respect of the sum which the latter may m to the West of India
Portuguese Guaranteed Railway Company Limited, by virtue of the
contract of the 7th June 1954 and in respect of such amounts as, by
reason of this Article and of (1), the Junta Autonoma may receive.

3. The debt of the Junta Autonoma to the Portuguese Government
shall earn interest 4t an annual rate of 4 per eent and shall be paid
in twelve annual instalments as from the 81st December 1961, but the
:mtm may make advance payments when its resources so

4. The State df India. ghell. in the jegal manner, give s guarantee for
the debt to the Junta Autonoma®™.
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Apart from physieal assets and stores, the W.LP. Railway trans-
ferred to the Junta sums of money to eover certaim liabilities which
‘were taken over by the Junta. The W.LP. Railway also transferred
to the Junta an amount in final settlement with the Portuguese
‘Government on aecount of varfous adjustments, such as dilapidation
of assets, share of earnings, etc. Barlier the W.I.P. Railway had also
transferred to the Government Inspectorate an amount to cover the
purchase of new carriages; this amount was tramaferred to the Junta's
account when the Inspectorate was merged with the Junmta.

6. A statement showing the position of Asseta and Liabilities in
the first Balance Sheet of the Mormugao Port as on the 31st March,
1962 is at Appendix L

7. The remarks of the port authorities on the Assets and Liabili-
ties shown in the statement are reproduced below:

Liabilities

(a) Capital—Rs. 1,51,43,793-86 P.: This figure is the net amount
paid by the Portuguese Government to the W.I.P. Rail-
way on the termination of the contract between them.
It was arrived at in terms of the third subsidiary
contract (of 1954) between the W.IP. Railway and the
Portuguese Government, and represents the aggregate
nominal amount of the Company’s issued share capital
and debenture stoek less the debenture stock redeemed
or covered by the Sinking Fund. In terms of Article
15 of Decree Law 43517 (See foot-note am page 4) the
Junta became debtor to the Portuguese Government for
this amount and was liable to repay it with interest
at 4%, in 12 annual instalments.

This figure has been adopted in the Balance Sheet to represent
the value of the fixed assets transferred to the Junta on
that date. It must however be appreciated that the figure
does not represent either the present value of the assets,
their original book value or their present book value.
However, as the liability of the port on account of the
assets transferred to them is represented by that figure
it is legitimate from the point of view of commercial
accounts to assume that to be the value of the assets
held.

(b) Loan from the Portuguese Government—Rs. 1,34,46,554.
59P.: The W.L.P. Railway paid a total amountof -£ (Stg.)
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928,157-3s-3d into the Junta’s account in final settlement
of amounts due to the Portuguese Government arising
out of various adjustments (share of earnings, dilapida-
tion of assets, etc.). The amount also covered a reserve
for retirement gratuities to W.LP. Railway staff trans-
ferred to the Junta. The reserve for gratuities on the
books amounted on' 31-3-1961 to Rs. 4,05,519.33P., and
this amount has been deducted and shown separately. To
the balance has been added a sum of Rs. 10,60,221.49P.
being the value of stores transferred to the Junta by
the W.L.P. Railway bringing the total loan liability to
Rs. 1,34,46,554-59P.

(c) Advance from the Portuguese Government for the pur-
chase of new carriages—Rs. 2,83,333.33P.: This amount
had been paid by the W.I.P. Railway to the ex-Inspecto-
rate to cover an order to be placed for new carriages.
The amount was transferred to the Junta when the
Inspectorate was merged with the Junta. The order for
carriages was not placed.

(d) Advance from the Portuguese Government—Rs. 8,33,333.
33P: An amount of Eso. 5,000,000:00 was transferred to
the Junta from the Fazenda as an advance for immediate
expenses at the inception of the Junta.

(e) Advance Wharfage on Ore—Rs. 1,37,731:00P.: Ore railed
to the harbour or Vasco-da-Gama in charged freight
and wharfage immediately on arrival. The wharfage
on ore not immediately shipped is adjusted as earnings
when the ore is actually shipped and until such time
the wharfage paid constitutes an advance payment. The
W.1.P. Railway paid to the Junta the amount outstanding
on the books as on 31-3-1961 and the figure in the
Balance Sheet is the amount outstanding on 31-3-1962.

(f) Reserves, Funds and Deposits: (Please see para 8).
(g) Creditors: No comments.

(h) Excess of earnings over erpenditure: The difference
between the earnings and the expenditure does not
represent the net profit. Bad debts have not been
written off, nor has provision been made for doubtful

debts and for depreciation.



Assets

(a) Construction of line and harbour including buildings,
plant, rolling stock and equipment: As stated earlier
the amount of Rs. 1,51,43,793.86P represents the value
of assets taken over by the Junta on 1.4.1961. It does
not represent either the original cost of the assets or
their depreciated value nor the actual value on that
date. It merely represents the sum paid by the Portu-
guese Government to the W.LP. Railway being the
aggregate nominal amount of Company’s issued share
capital and debenture stock less the debenture stock
redeemed or covered by the Sinking Fund.

(b) Equipment purchased during the year, capital works in
progress and other assets: No explanation is necessary.

(c) Investments: The Junta was a share-holder in the Esta-
leiros Navais de Goa. The management of the Com-
pany was handed over by the Government of India to
M/s. Mazagon Docks Ltd., Bombay in February 1962. The
present legal position of M/s. Mazagon Docks Ltd., vis-
a-vis the Estaleiros Navais de Goa including the settle-
ment of the latter’s financial commitments has yet to be
defined by the Government. The real worth of these
assets is, therefore, of an uncertain nature.

The deposit on the State Bank was made by the present
Administration.

(d) Debtors: Comment is necessary only in regard to the
amount in deposit with the Banco Nacional Ultramarino
(Goa) to the tune of Rs. 1,69.65,661:28P. The Bank is
under liquidation. To this figure has been added a sum
of Rs. 4,63,408.68P. being the total amount outstanding
on letters of credit opened on behalf of the Junta by
the Banco Nacional and which have since been dis-
honoured. The question of releasing the redeposits
belonging to the Junta to this Administration is under
the consideration of the Government of India.

(e) Cash: On 20-12-1961, the cash in hand was Rs. 8,730.23P.
only. The balance was earned subsequent to that date.

It will be seen from the above that the liability on account of capi-
tal of Rs. 1-51 crores has been adopted in the Balance Sheet for 1961-
62 to represent the value of fixed assets transferred to the Junta on
the 1st April, 1961 by the W.I.P. Railway as this amount was paid by



8

ithe Portuguese Government to the W.LP. Railway on the termination
of the contract hetween them. It has been stated that it does not
represent either the present value of the assets, their original book
value or their present book value. It appears that the inventory of
fixed assets in the port has not so far been compiled and the Admi-
nistration is working on its compilation now. The other Habilities en
account of Loans and Advances from the Portuguese Government
ampunting to about Rs. 1-46 crores have also been shown on account
of various book adjustments made at the time of the transfer of the
port from the W.LP. Railway to the Junta.

On the Assets side, apart frem the fixed Assets amounting to
Rs. 1'51 crores which have neither been valued nor listed at the time
of taking over, as referred to abowe, a sum of Rs. 2,950,008 has been
shown as investment in the shares of the Company—Estaleiros Navais
de Goa. The management of this Company is stated to have been
handed over by the Government to M/s, Mazagon Docks Ltd. in Feb-
ruary, 1962 but no decision about the financial commitments of this
campanmy has so far been taken by the Government. It has been stated
by the Port Administration that the real worth of these assets is of an
uncertain nature.

Similarly under the head ‘Debtors’, two sums amounting to
Rs. 1'18 crores and Rs 52 lakhs have been shown as deposit with
the Banco Nacional Ultramarino (Goa) which is under liquidation.
Im addition, a sum of Rs. 4-63 lakhs has also been shown as oytstand-
ing on account of letters of credit opened on behalf of the Junta by
this Bank which have since been dishonoured. The question of re-
leasing the redeposits belonging to the Junta to the Port Adminis-
tration is stated to be under the consideration ef the Government of
Tndia.

It is noticed that these figures are still being shown on the Liabi-
lities and Assets side of the Balance Sheets of subsequent years with
minor changes.

The Commitiee consider that as Mormugeo Port Trust is now a
statutory bedy undes the Mujor Port Prusts Aet and prepares its
own Balance Sheets the uncertainty about its assets and liabilities
shouwld nat be allowed to continue indefinitely. They would suggest
to the Government to constitute a high-level committee consisting
of representatives of the Port Trust, Ministries of Transport and
PFinance and the Comptvoller and Auditor General to thoroughly
scrutinize the assots and liabilities inherited by the Mormugae Port
“Trust en Hberation and to settie them for goed. This should enable
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the Port Trust to prepare the Balance Sheet in a realistic manner
reflecting correctly the financial position of the working of the port.

C. Reserves and Funds

8. The Mormugao Port maintained various reserves and funds as
on the 31st March, 1962 as will be seen from the ‘liabilities’ side of
the statement at Appendix I. The same reserves and funds are still
being continued. The balance in these funds as on the 31st March,
1965 is indicated in the statement at Appendix II.

The table below indicates the various funds which are being main-
tain~d by some other major ports namely, Calcutta. Bombay and
Madras as compared to Mormugao Port:

Calcutra  Port Bombiy Port M:odres Port Mormugso Port
Revenue Reserve General Reserve Revenue Reserve Revrnue Reserves.
Fund Fund Fund
Renewals  and Rrncewals  and Renewals  and Reserves  tor
Replaczment R~nlacement Replacement purctase  «of
Fund FFand Fund carriages
Welfire  Fund Emplovee's \Welfare  Fund Reserves  for
(Superior) Weltare Fund reiirement,
gratuity (sraff®
Welfare Funi General Insurance Tuberculos:s
(Iferior Funi Patients Fund
Ante-dated Provideat Fund, Pilotage Fund Staft  Providernt
. Provilent Goncral Account Fund
Fund

Provid 'nt Fund,
Pily:age Account

Fire Insurance Fire & Moior
Fand Insurance Fund

Infian  Scamen's Generul Sinking
Hm=+ Builling Fund
Fan.

Vesuels Pilotage Reserve

Reolacement Fund  Fund

Interest Pilotage Depreciation
Equalisation Fund Fund

Unclaimed matured War Memorial
debenture Fund Fund

The Committee observe that there is considerable variation in
the nomenclature and purposes underlying the constitution of re-
serves and funds by major ports in the country. The Committee
would suggest to Government to review the position in consultation
with the Ministry of Finance and the Port Trusts and prescribe the
reserves and funds which should be maintained by the major ports
for various purposes. The Port Trusts may be authorised, where
necessary, to add to the approved list of reserves and funds only
with the prior approval of the Ministries of Transport and Finance.




CHAPTER 1II
TRAFFIC IN THE PORT
A. Pre-liberation Traffic Pattern
Introductory

9 While the other major ports in India have grown steadily
drawing sustenance from their respectivce hinterlands, the Por! of
Mormugao has had the misfortune of its links with its natural
hinterland being snapped not once but twice. resulting in a diver-
sion of a large volume of traffic to other pors. The first break
occured in 1836 when the N. & S.M. Railwav in  combination with
the G.I.P. Railway lowered their freight rate; for traffic via Poona
to Bombay and raised them on the traffic to Mormugao, resulting in
diversion of the export and import traffic irom the hinterland to the
Port of Mormugao, until a working arrangement was entered into
between the M.&S.M. Railway and W.I.P. Railway in 1902 to remedy
this state of affairs. The second break came in the wake of the
closure of the India-Goa border. The Southern Railwayv severrd its
link and ceased all operations in Goa in January, 1856 thus cutting
off the port from the hinterland. With the liberation of Goa in
December. 1961, the link with India has been restored.

Traffic Pattern

10. Prior to 1943, when the export of ore started, Mormagao’s
traffic consisted mainly of grains, coal, groundnuts, cotton, manage-
nese ore, general goods and P.O.L. A broad analysis of the traffic
pattern obtaining prior to 1956 reveals the limits of the hinterland
which the Port of Mormugao served. It covered the whole terri-
tory of Goa and the surrounding areas of the former Bombay and
Madras Presidencies and parts of Mysore, comprising the districts
of Kolhapur, Bijapur, Dharwar, Belgaum, Bellary, Shimoga, Arsikere,
Tumkur and Raichur.

10



Tonnage Handled.

11. The tonnage of imports and exports handled by the Port of

Mormugao from 1952 to 1961 (the year of liberation) are given
below:
(In Tons}
Year Import Export Total

870,573

1952 264,894 1,135.467
1953 273.973 1,407,816 1,681,789
1954 290.870 1,190,136 1,481,006
1955 134.283 1,554,587 1.688.870
1956 120,193 1.913.179 2.003 372
1957 167.848 2,762,243 2.930.091
1958 133.814 2,345,944 2.479,758
1959 151.297 3.517.947 3.669 244
1960 175.481 5,748.478 5.923.959
1961 104.036 6,562,249 6,756.285

The Committee note that the imvort traffic irrough the port
was at its peak in 1954 with 2-91 lakh tons. It, however, fell to
1.20 lakh tons in 1936 when the Goa-India h:rde: vas closed. It
has been stated that with the increase of machincry requirements
of the mining industrv and transport, as well as other items of
consumption which had to be imported to ™ he needz ~f Goa,
the imports again picked up and reached 1.94 1:kh tons in 1961,
the highest-figure since 1954.

The exports from the port which mainlv congisied of iron ore.
rose steeply since 1959. From 35.18 lakh tons in 1959 the exports
increased to 57.48 lakh tons in 1960 and to 65.62 lakh ‘ons in 1961.
This is stated to have been mainly due to the installation of the
Mechanical Ore Handling Plant at the harbour in 1959.

As regards the total traffic passing through the Port of Mormugao,
it will be seen that during the period corresponding to the first two
Five Year Plans in India, it has increased six-fold. The total tonnage
handled in 1952 was 114 lakh tons, in 1956 it was 200 lakh tons and
in 1961 it reached the pcak of 676 lakh tons.

B. Traffic after Liberation
Imports and Exports

12. With the liberation of Goa, Mormugao Port ha< provided an
important link in the chain of major ports of India. Mormugao is
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said to be the third among the major ports in India. During 1964-
65, the annual traffic handled at this port was of the order of 6.6

million tons, against Bombay's 17.3 million tons and Calcutta’s 11
-million tons.

The figures of import ard export traflic including P.O.L. products,
together with the number of ships handled by the Mormugao Pert
since 1961-62 is given below:

(In Tonnes)

Yoar No.of  Torrare  Imnooris Trooorts To ol
Stips
1961 . : 194.¢36 6,660,210 G.7<6,0F5
1g61-62 | 67 1,833,204 162,472 6327410 C.scc s
¥962-62 . 622 4,¢72,c0" 12,077 5082000 g g€ €3
1963-65 . S94 4725807 115408 sfuncsh 6.0¢6,263
1964-6< . 730 €,737.074 216,357 €.ac2.3¢6 (.1 -cB

13. A detailed statement giving the commodity-wise break-up of
mmports and exports is given at Appendix IIIL

From the details of exports given in Appendix III, it is seen that
the export of ores from the Mormugao Port which way 63.36 lakh
tons in 1961-62 declined to 53.45 lakh tons in 1962-63 and again rose
fo 63.70 lakh tons in 1964-65. Even so, the figures of ore exports in
1964-65 fell short of ore exports in 1961 (i.e. the vear before libera-
tion) when it amounted to 64.59 lakh tons. Explaining the reasons
for the steep decline of ore exports in 1962-63, as compared to 1961-62,
it has been stated tha! this was mainly due to the general slump
in the world ore market. As to the measures taken to step up ore
exports from the port. the Committee have been informed that
traffic in ores has picked up substantially since then. The quantity
handled in 1963-64 was 58.31 lakh tonnes while the quantity handled
in 1964-65 rose to 63.70 lakh tonnes. Labour conditions in the
harbour are stated to have improved since the establishment of the
Dock Labour Board. The traffic in ores handled during the (first
six months of the current financial year was 3345 lakh tonnes as
compared to 26.18 lakh tonnes during the corresponding period of
1984-65 registering an increase of 7.27 lakh tonnes.
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Measures taken to step up export of iron ore

14. The following steps are stated to have been taken in recent
years to step up exports of iron ore from the port:

(i) 16 self-propelled barges of a total capacity of 5,760 tonnes
and 12 shovels have been added to iha ore handling capa-
city.

(ii) Two barge loading berths in the harbour equipped for load-
ing ore by dumper trucks into barges have been construct-
ed.

(iii) Alongside the above barge berths. a large stackinz area
has been set aside for the stacking and shipment of ore
originating from the Bellary-Hospet areca, through these
barge jetties. This scheme has sreeded up loading opera-
tions in the stream considerablyv, since barges are loaded
far more quickly and also turn-round faster, as the lead
from the barge loading point to the ship is very short.

(iv) The removal of draft restrictions. consequent upon the
vigorous dredging of the harbour areas and the provision
of additional anchorage buoys berths have resulted in
longer and deeper ships being entertained in the port.

(v) The Port Railway system has been geared to work round-
the-clock to cope with the increased traffic flowing into the
port by rail for direct shipment to vessels at the alongside
berths and for stock piling of ores in the harbour area.

Additional railway sidings have been and are being pro-
vided.

The Committee welcome the steps taken by the Port Administra-
tion to step up ore exports from Mormugao Port. They hope that
the tempo of progress made in the export of ores since 1962-63 will
be maintained and that concerted measures will be taken to ensure
that the target for exporting 10 million tonnes of ores from this port
by 1970 will be achieved.

Diversion of Traffic from Bombay Port

15. Tt has been represented to the Committee that “during the last
two years and more, the Port of Bombay has been suffering from
acute congestion resulting in inordinate delavs to ships particularly
those other than foodgrain ships”. The Committee desired to know
‘whether the Port of Mormugao was in a position to take diverted
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traffic from Bombay in order to relieve congestion there. In this con-
nection, a representative of a leading Association of Goa stated that
“there is definite scope for diverting some of the Bombay Port traffic
to Mormugao and it is the only feasible alternative to relieve the con-
gestion in Bombay Port. Of course, this is possible provided the
necessary improvements on modern lines are carried out”.

In a written note furnished to the Committee, the Mormugao Port
authorities have stated that “we have only three berths which can
take ships of upto 28 feet draft. Two of these are open berths and
the situation of the berths and of the railway lines serving them is
such that they are unsuitable for the handling and storage of bulk
cargoes. The third berth has a single storeved corrugated sheeted
transit shed which is also unsuitable for handling bulk foodgrains dis-
charged by vacu-vators and other pumping arrangements from tan-
kers. We can however handle freighters carrving bagged wheat or
rice or fertilizers. Having regard to the rail clearance capacity, this
port can handle about 20,000 tonnes of this type of cargo a month.
To this extent only, can relief be provided to the Port of Bombay.”

16. The quantity of bagged foodgrains and fertilizers handled
during the years 1964 and 1965 at the pcrt is as under:

Commodity 1964-65 1965 (upto Oct.)
o (In tonnes) (In tonm:,%) -
Foodgrains (bagged) 20,204 23.100
Fertilizers (bagged) 28,067 49,000
TOTAL : 48,271 72,100

It will be noticed that although the Mormugao Port has the capa-
city for handling about 2:40 lakh tons of bagged wheat, rice or ferti-
lizers annually, it actually handled much less cargo of this type
during the years 1964 and 1965. The Committee regret that in spite
of the persistent congestion at the Bombay Port, no serious effort
appears to have been made by Government so far to divert the cargo
from Bombay to Mormugao Port. The Committee cannot over-ems-
phasise the need to utilise the facilities and capacities available at
all the ports to handle foodgrains and fertilizers which would be
required to be imported in the country in larger quantities in the
coming months. In their opinion, it is necessary that an overall in-
tegrated plan for the handling of foodgrains and fertilizers for the
whole country should be prepared taking into account the require-
ments of the various regions, port capacity and rail/road transport
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facilities. The movement of ships from ports of embarkation should
be arranged according to the overall plan.

The Committee would suggest that in the context of the inte-
grated plan, the facilities for handling of foodgrains and fertilizers
at Mormugao should be properly geared up so as to serve adequately
the requirements -of the regions and to relieve congestion of traffic
in Bombay.

Tradz at Betul

17. Betul is a subsidiary port of Mormugao situated about 25 miles
to the South. The loading of iron ore into ships anchored in mid-
stream is done by barges. Shipment from Betul is effected by
Messrs. Shantilal Khushaldas & Bros. who are stated to have deve-
loped ore mining in that area. These shipments are ¢cerally made
after the monsoons commencing from about November. The total
exports of ore from Betul since 1961-62 have been as under:

1961-62 53,087 tonnes
1962-63 149,007 5,
1963-64 151,031 »

It is stated that there has been no shipment of ore from Betul
during 1964-65 as the firm could not undertake any forward com-
mitments of shipment on account of unsettled labour conditions and
strikes prevailing in the Port of Mormugao from where the labour
for working the ships at Betul is drawn. Though the labour situa-
tion in Mormugao harbour is stated to have improved the shipments
of ore from Betul were not resumed during 1965 also.

The Chairman of the Port Trust has stated during evidence that
“the difficulty is not regarding supply of labour but of shoaling of
the entrance which is being currently removed by dredging.” The
Committee have been informed in a written note that the dredging
of the sand bar at Betul which commenced during the last’ week of
November, 1965 was completed by the 3rd week of January, 1966.
It has been stated that the work could not be commenced earlier as
the Goa Administration could not make available their dredger
which is the only suitable dredger in Goa for this work as she was

under repairs.

The Committee note that there has been no export of iron ore
from the subsidiary port of Betul in 1964-65 due to labour trouble
and in 1965-68 (upto December 1965) due to shoaling of the entrance.
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The Committee cannot help regretting that the depths of the en-
trance to this port should have been allowed to fall so low that barges .
could not be drafted for loading operations, with the result that ex-
port of iron ore amounting to about 1.5 lakh tonnes which was
effected through this port annually during the previous two years,
could not be undertaken. The Committee hope that the port auths-
rities would ensure that in future the port of Betul is kept open for
shipments of ores by proper dredging of the entrance channel.

C. Overseas and Coasta] Passenger Traffic

18. After liberation, the overseas passenger service between Goa
and Africa was restored on the 3rd May, 1963 with the inaugural
visit of -s.s. “State of Bombay” belonging to the Shipping Corpora-
tion of India. The British Indian Steam Navigation Company var-
senger service between Goa and Africa which was suspended in
1955 was also restored in September, 1963. with the arrival of the
Company’s s.s. “Amra” at the port on the 24th September, 1963 on
its way to Africa.

At present passenger traffic in Mormugao Port is handled at
berth 1/2 in the case of coastal vessels and at berth § in the case of
the larger ocean going vessels. Details of passenger traffic handled
at the port during the last two years are given below:—

1963-64 1964-64

Embarked
Coastal . . . . . . . 14,733 14,627
Overscas . . . 447 748
ToTtaL . 15,174 15,375
Disembarkcd
Coastal . . . . . . . 14,432 19,249
Overseas . . : : , . : 731 3,137
ToTAL . 15,163 ;7.3?6_.

It is stated that the increase in passenger traffic during the year
1964-85 as compared to 1963-64 has been mainly due to passengers
cnming in connection with the exposition of the relics of St. Francis
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Xavier during the months November/December, 1964. In reply to
a question it has been stated that “the existing amenities are by and
large not unsatisfactory. Expenditure on an increased scale on the
amenities may not be warranted if some of this traffic is, as is likely,
diverted to the all-weather coastal road when it is ready.”

In view of the fact that coastal and overscas passenger traffic
handled by the port is above 30,000 and that Goa has some tradi-
tional Jinks with African countries, the Committce feel that the
provision of passenger amenities at Mormugao should receive due
attention. The Committee would suggest that a careful assessment
may be made of the likely passenger traffic during the next 10—15
years and a phased programme drawn up for augmentiing passenger
amenities. Government should also take suitable step; to develop
coastal passenger traffic,

D. Detention to Ships

19. The average detention* to ships at the port of Mormugao
during each of the last three years is given below:—

Ycar ‘Total No. of No. of Average
Nao. of ships ships detention
ships awaiting  davs
more waiting
than 24
bouss
1062-63 . . 622 93 142 47
1963-64 : : : 594 Isc 776 51
1964-65 . : 73T 300 2682 8-9

The causes of detention to ships are stated to be as under:—
(i) non-availability of barges;

(ii) non-availability of ore at loading peoints even though
barges are available;

(iii) inability of individual shippers to handle more than one
or two ships, each simultaneously; and

(iv) labour unrest.

*Detention is expressed in terms of number of days, after the first 24 hours. ships had
to wait before loading could be commenced.
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It has been stated that the causes at (i), (ii) and (iii) are beyond
the control of the port authorities. Some delays may, however, be
eliminated if a barge pool can be created. and the Combarjua Canal
and portions of the rivers Mandovi and Zuari brought within port
limits. With the setting up of the proposed new mechanical ore
handling plant, these difficulties will be largely eliminated.

In regard to (iv) it has been stated that this difficulty obtained
during the strike period from 19th November, 1964 to 31st January,
1965 when the working in the port was carried on in two shifts
instead of round the clock as in normal times. With the setting up
of the Dock Labour Board since April, 1965, however, there is greater
.control over the labour and the position has improved in this regard.

The Committee have discussed in para 64 the question of pooling
of barges to speed up loading and reducing detention to ships.

The Conimittee cannot help regretting that the number of “ship-
days waiting” has increased from 442 in 1962-63 to 2682 in 1964-65
representing an increase of over 500 per cent, whereas the increase
in the total number of ships handled at the port has been no more
than 18 per cent. The Committee feel that this heavy increase in
detention of ships should have attracted some remedial measures by
the port authorities. As detention to ships adversely affects the
freight rate, which is the key economic factor in the export of ores,
the Committee suggest that the port authorities should spare no
efforts to reduce the period of detention and speed up the turn-round

of ships.
E. Accidents

Accidents to Vessels

20. The Committee learn that there have been 10 accidents to
vessels during the last three years. Out of these, three accidents
were caused due to the ships touching while swinging in the opposite
directions at anchor. This has been obviated to some extent by
anchoring the ships further apart. Three accidents were caused
when the pilots were aboard. The port authorities expect that the
experience gained by the pilots concerned since then would reduce
the occurrence of such accidents in future.

One accident was due to the tug being pushed to the ship by her
propeller. The tug now stands by at a little distance off the bow
of the ship rather than the stern to obviate such accidents.
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‘The cause of the other three accidents is stated to have been
wobviated by marking the channel by the buoys.

The Committee would like the Port Trust authorities to take
mecessary preventive measures so that accidents of the nature men-
tioned above do not recur.

Wreck of scuttled ship

21. The Committee understand that a wreck of a scuttled ship has
been lying in the harbour for several years. It is understood that
the port authorities are considering the question of removing this
naval hazard by blasting operations i.e. by using small charges and
removing the debris either manually or by a temporary rigged-up
floating crane.

The Committee hope that early action would be taken to clear
the wreck of the sunken ship in the harbour—as this may produce
serious obstruction in the operation of the port.



CHAPTER 111
DEVELOPMENT OF THE PORT
A. Third Five. Year Plan

22. It has been stated that the port has no approved Third Five
Year Plan projects as such, since the Administration took over the
port in December, 1961. after the Third Five Year Plan had been
formulated. Certain construction works have, however, beéen under-
taken since then for providing additional facilities at the port. The
details thereof are given in Appendix IV.

The following expenditure is stated to have been incurred during
each of the last three years against a total outlay of about
rupees four hundred lakhs sanctioned for the period upto 31st March,
1966:—

Ycar Fstimated Actuals
amount
Rs. Re.
1962-63 . . : . . 20.16,400 15.69.7C7
o

1963 6.4 : . : 11,29,200 11,28.305
1964-65 . . , . . 1,39,66,80¢  1.04,27,414
1965-66 . . . . . 2,27,86,000 73.93,5¢c0
(likely to be

incurred)

It has been stated by the port authorities that the shortfall in
expenditure during 1962-63 is “mainly because of less dredging work
than anticipated due to the dredger having met with an accident”.

As regards shortfall in 1964-65 it has been stated that the saving
has been “mainly due to non-purchase of buoys for night navigation
for Rs. 11.59 lakhs, fire-fighting equipment for Rs. 1.5 lakhs, non-
payment of Rs. 3.5 lakhs for the incomplete hotel building proposed
to be acquired for office accommodation and other savings in works

under execution”.

20
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The reasons, as furnished by the port authorities to the Com-
mittee, for the likely shortfalls during 1965-66 are stated to be ‘“less
tapital dredging than anticipated as the negotiations for the dredg-
ing contract have not yet materialised. (Rs. 63 lakhs), the post-
ponement of the scliemus for reorganisation of the electric supply
system duc to non-availability of power from Sharavaty Grid
had also hoped to acquire two tugs, seven cranes and other harbour
(Rs. 10 lakhs), and for the reclamation of land (Rs. 25 lakhs). We
craft (Rs. 43 lakhs). However, this had to b2 deferred on accrunt
of the critical foreign exchange position. Also the major portion
of our programme for the construction of staff quarters had to be
deferred to the next vear as tlie estimates were returned by the
Government for revision in the light of the lates! standards prescrib-
ed by them (Rs. 14 lakhs;'.

The Committee are unhappy to note that there has been heavy
shortfall in the planned expenditure of the port during 1964-65 and
1965-66. Against the total provision of about Rs. 140 lakhs in 1964-65,
a sum of Rs. 104 lakhs only has been spent in that year. Similarly
in 1965-66 against an estimated outlay of Rs. 228 lakhs, the actual
expenditure is likely to be of the order of Rs 74 lakhs (i.e. 32 per
cent). As regards the shortfall of Rs. 63 lakhs in 1965-66 due to non-
materialisation of contracts for capital dredging, the Committee
would refer to para 70 of this report wherein they have expressed
the hope that with the full u'ilisation of the new dredger Zuari, no
occasion would arise to invite foreign firms for dredging. The Com-
mittee consider that the programme for the execution of develop-
ment works and the estimated outlays thereon should be realistic.
The Committee like to stress that if this is true for an already deve-
loped port like Bombay or Calcutta, this is all the more true for a
port like Mormugao which has been only recently taken over as a
major port by the Government and whose development programmes
are of a very basic nature. Once the programme has been finalised,
every effort should be made to complete it within the stipulated
period,

B. Master Plan for the Port

Formulation of Master Plan

23. The Mormugao Port Trust asked in January. 1964 M 's Rendel,
Palmer and Tritton. Consulting Engineers, for advice on the best
general layout for the development of the Port of Mormugao. The
Consultants in their létter dated the 12th February, 1964 to the Port
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Trust stated that “the following items would be included in the
scheme and would be covered in the Report and Master Plan:—

(1) The location of wharves and jetties and the provision of
alongside berths.

These will include berths for—

(a) the export of 10 to 12 million tons of iron ore per
annum;

(b) the handling of. general cargo into the port including
about 2 million tons of foodgrains and {fertilisers;

(¢) the import of coal amounting to 6 million tons per
annum for a steel plant likely to be set up in the
hinterland;

(d) the import of about 4 million tons of limestone for the
steel plant;

(e) the fixing of a site for bulk ¢il ;mpsrts including the
storage of the oil and a :ite for » possible future
refinery; and

(f) facilities for coastal passenger traffic as well as over-
seas passenger traffic to East Africa.

(2) The necessity or otherwise of the exteusion of the exist-
ing breakwater or for the provision of an additional
breakwater and its location. This would include any
measures necessary for strengthening the existing
breakwater.

(3) Repair facilities for dredgers and harbour craft and in
an emergency; for commercial ships. This to include
an alongside repair berth.

(4) Recommendations as to the width and location of the
approach channel to the port and on its maintenance,
including the phasing of the dredging with the develop-
ment of the port.

(5) the location of facilities for the Navy.

(6) A suitable site for berthing lighters and sailing vessels.

(7) Advice upon the nature, type and number of craft requir-.
ed for the efficient running and maintenance of the
commercial port in the initial stage.
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(8) Advice upon the type, capacity and number of cranes
and mechanical equipment in the commercial port.

(9) Advice upon the most suitable arrangement and gear fop
handling heavy lifts.

(10) The extension of land reclamation separately for the:
commercial port and the Navy. Transit sheds, ware-
houses, stcrage godowns. including those for hazardous
cargo and explosives, with layouts for stacxing areas
for iron ore, coal and limestone. Laycuts for marshal-
ling yards and sidings as well as for roads. sites for
quarters, office and other buildings.

(11) An indication of possible other develonments in th=
esturies of the rivers Zuari and Mandovi and at any
other places closer 1o the port.”

24. 1t appears that the Mas*er Plan of the Mormugao Port has,
inter alia, been based on the forecast of traffic arising from the
following assumptions:—

(i) Export of 10 to 12 million tonnes of iron ore per annum,

(i1) Handling of general cargoes including 2 million tonnes ot
foodgrains and fertilisers;

(iii) Import of coal and lime amounting to 10 million tonne.
for the iron and steel plant; and

(iv) Import of oil in bulk and its storage with the possibility
of setting up a refinery.

Asked to state whether Government have taken firm decision
regarding the setting up of the steel plant and oil refinery at Goa,
the Secretary of the Ministrv has stated during evidence that “there
has been no decision regarding the location of the fifth steel plant.
As regards oil in bulk, there is no intention to locate any refinery
in the near future.” It, however. transpired during evidence that
Government have issued letter of intent to a company in the pri-
vate sector for the setting up of a fertiliser plant at Mormugao
for the manufacture of 4 lakh tons of ammonium phosphate.

25. It is seen from the Report of the Study Greoup on ‘Industrial
Development of Goa’, that the following other large scale units
have also been licenced at Goa and are in the various stages of
development: —

(i) 3 pig iron plants with a total capacity of 8 lakh tonnes
per year of finished products.
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(ii) 2 textile mills of 25,000 spindles each.

In addition to the above, licensing of more industrial units is
stated to be under consideration.

The Committee cannot help regretting that detailed investiga-
tions were not made hy the port authorities/Government before
fixing the targets for handling of export and import cargoes which
were to serve as the basis for the drawing up of the Master Plan
by the Consultants, M s Rendel, Palmer & Tritton. The Committee
hope that the assessment of the prospective export and import trade
of the port will be made in the light of the industrial and agricul-
tural development programme for Goa. The Committee also hope
that the port authorities and Government would ensure that detailed
projections of exports and importé to be handled at the port during
next- 10—15 years at least would be given as early as possible t» the
new firm. M;s Howe India* Limited so that detailed planning =and
designing by this firm is done on realistic basis.

Consultation with Associations of Trade and Industry.

26. 1t has been represented to the Studv Groun which visited
Mormugao during October. 1965 that non-official organisations had
no opportunity to study the Master Plan and offer their comments
as it had not been madc public. On enquiry. it has been stated by
the Chairman. Port Trust. during evidence that representatives of
the Goa Mineral Ore Exporters Organisation and Goa Miring
Organisation as well as Goa Chamber of Commerce and Industiy
are Trustees of the port who approved the Master Plan. It s,
therefore. “not correct” that the non-official organisations have not
been consulted in the matter.

The Committee consider that as the Master Plan for the develop-
ment of Mormugao Port is a matter of far-reaching importance to
the economy and future development of Goa, Government should
have taken steps to suitably consult representative associations/
‘bodies of trade, industry, shippers, users etc., who are vitally con-
cerned with the development of the port. The Ccmmittee would,
therefore, suggest that the salient features of the Master Plan may
be suitably publicised amongst all concerned so as to elicit their
suggestions.

*The appointment of M's., Howe India L.td has been reférred to in pera 34.
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Execution of Master Plan in 3 Stages.

27. The Consulting Engineers have recommended the execution
of the Master Plan in three stages as under:—

“Stage 1(a)

Construction of a deep water jetty to berth two 60,000 ton
dwt ore carriers and the installation of mechanical
equipment to load them with iron ore at a rate of 3,000
tons an hour or 6 million tons a year. Stage 1(a) will
also include ancillary equipment to unload ore from
barges and from railway wagons, a stock yard for the
ore and reclaimers for reloading. A dry dock for
the repair and maintenance of craft belonging to the
Port Trust is also included.

Stage 1(b).

The addition of further mechanical equipment to the above
installation to increase the loading rate to 6,000 tons an
hour or 12 million tons a year and the raising of the capa-
city of the ore stockyard to 1 million tons.

Stage 1(c).

Modification of the present ore handling equipment to handle
the import of 300,000 tons of coal and/or coke a year.

Stage 1I(a).

Construction of five new general cargo berths and the recla-
mation of land behind the berths for transit sheds, sidings
etc.

Stage 11(b).

Construction of a deep water jetty with two bertha for bulk
carriers to handle the import of up to 10 million tons of
coal coke and limestone. This includes mechanical hand-
ling equipment for unloading the ships, a stacking area
and installations to load railway wagons and barges.

Stage II(c).

Construction of a deep water jetty handling oil imports of up
to 700,000 tons a year. This is the anticipated require-
ments but on a jetty would of course handle considerably
more than this should the demand increase,
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Stage III.

The addition of a further seven new general cargo berths.
These berths as laid out may be constructed either backed
by reclaimed land or as open piled structures.”

28. It has been stated by the Consultants that “the full develop-
ment will provide gn excellent deep water port capable of handling
expeditiously all the anticipated exports and imports into Goa and
the hinterland. The provision of such a port is considered essential
to the industrialisation and development of this port of India.
Improvements, among which may be mentioned the bridges across
the Zuari and Mandovi rivers, to the trunk roads will result in a
greater quantity of cargo being brought to the port and taken from
it by road vehicles, as is the modern tendency in many of the world's
ports. This, in turn will tend to accelerate the build-up of traffic

through the port.”

Estimates of Costs.

29. The Master Plan is estimated to cost about Rs. 64 crores. The
summary of the estimated cost of various stages is given below:

(Rs. in crores)

Stage I
Civil Works. 12
Mechnical Plant 6
Sicpe I
Civil Works . . . . . . . 1450
Mechanical Plant : . : . : : . 9
Strwe IF.
Civil Works . . ; . . . . 8-50
Mechanical Plant . , . ) . . . 1
Breakwater . . . . 6
Large Dry Dock (mcludmg drcdgmg) . . . 5
Road Bridge . ) . ) . . o010
Harbour Craft . . . . . . . . 2

64-10
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The details of the estimated cost as assessed by the firm of Con-
sulting Engineers, are set out in Appendix V.

Financing of the Master Plan

30. Regarding the financial implications of the development plan
proposed by the Consultants, it has been stated that on the basis of
the report of the Consulting Engineers and tne cost indicated there-
in as well as further enquiries and investigations made so far, the
estimated cost of providing the ore pier and mechanical loading
facilities including stacking areas, the purchase of essential floating
craft and workshop equipment, providing staff quarters for essen-
tial staff and other appurtenent works like roads. drainage, water
supply, etc. would amount to about Rs. 20 crores of which the
foreign exchange component will be Rs. 8 crores.

It has been further stated that if two other berths are provided
for handling bulk commodities like fertilisers, phosphate rock and
other general cargo, the traffic of which is on the increase and which
also can justify additional berths in the initial stage, the estimated
cost of the works in the first stage would work out to about Rs. 24
crores. ‘The detailed break-up of this expenditure is given in
Appendix VI.

Financial Assistance by I.B.R.D.

31. In regard to the financing of the Master Plan, it has been stated
by the port authorities that it may be possible for the port to raise
about Rs. 2 crores in the Fourth Five Year Plan period towards financ-
ing its development programme; the rest of the money will have to
be borrowed from the Government or through the open market. It
hag further been added that the International Bank {or Reconstruc-
tion and Development (I.B.R.D.) and International Development
Association have expressed willingness to finance the plans for deve-
loping ore handling facilities at the port and that it has been decided
to send copies of the Consultant’s Report to the International Bank
for Reconstruction and Development authorities with a preliminary
intimation that financial assistance for the implementation of certain
relevant portions of the Plan would be sought from them. Prelimi-
nary reactions of the I.B.R.D. are stated to have been favourable. No
difficulty is anticipated in regard to meeting the foreign egclmnge
requirements of Stage I of the Plan as it is usual in such projects for
the IBR.D. to meet the entire requirements of foreign exchange,* by
agreement.

*Please soe para 34.
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Economics of the Port after development

32. Asked about the economics of port operations after an expen-
diture of about Rs. 20—24 crores has been incurred on Stage I, the
Chairman of the Port Trust has stated that on the basis of an ad hoc
estimate of the port operations in 1970-71, when the Stage I is com-
pleted, there would be a surplus of Rs. 190 lakhs which would amount
to a return of 6-8% on the capital at charge. These figures are stated
to have been arrived at as under: —

(Rs. in lakhs)

Total revenue anticipated by 1971-72 526
Total expenditure anticipated by 1971-72 248
Add depreciation on total capital at charge 88

336
Surplus 190
Surplus as percentage of capital at charge 6-87%

The Committee have subsequently been informed in a written
note that in calculating the economic of Stage I the capital expendi-
ture has been estimated at Rs. 29.09 crores, which comprises capital
at charge incurred on the Port before Stage I is initiated and the
capital of Rs. 20-24 crores to be invested on Stage I, and tha! the
surplus of Rs. 190 lakhs has been assessed without taking into ac-
couni the intetest on the capital at charge.

The Committee consider that the estimated surplus of Rs. 190 lakhs
i.e. 6:8 per cent would hardly be sufficient to meet the interest on the
capital. The Committee, therefore, urge that earnest efforts should
be made by the port authorities to bring down the estimated capital
expenditure on Stage I of the Master Plan so as to be able to eamn
a reasonable return on the heavy investments.

The Committee would also like Government to be reminded that
the heavy capital investment is sure to result in unduly increasing
the port handling charges which would adversely affect the com-
petitive position of the Mormugao Port in respect of export of ore.
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Execution of the Master Plan

33. The Port Trust entrusted the preparation of Master Plan to
the Consultants (M/s. Rendel, Palmer and Tritton) in February,
1964. The Report of the Consulting Engineers was received in
March, 1965. After a departmental study of the Report, the follow-
ing modifications have been suggested in the Master Plan by the
port authorities:—

(i) Location of the ore stock pile on top of the hill instead of
by cutting into the hill. This is expected to result in a
saving of about Rs. 2:75 crores.

(ii) Location of the barge unloading jetties.

The works which are proposed to be given priority by the Port
Trust for execution are the provision of the mechanical ore handl-
ing facility, the construction of a small dry dock for port craft, and
the construction of two berths together with attendant dredging
and reclamation.

It has further been stated that any deviations from the Master
Plan that might arise during the course of construction as a result
of hydrological and other requirements are not likely to be of
material importance.

34. The Study Group which visited the port during October, 1965
have been informed that “it has been decided to supplement the
broad details of the Master Plan as given by the Consultants by
seeking further consultation regarding the detailed designing of
the structures and the equipment to be installed for the most eco-
nomical method of handling ore in the harbour. In this connection,
an Indian firm (M/s. Howe India, Ltd.) with Canadian participants
of World repute who have specialised in the design of plants required
for bulk handling and other work connected with the provision of
facilities for bulk handling of ore has been suggested for appoint-
ment to conduct a design study of the various component parts of
the first stage works to be undertaken immediately with stress on
the maximum utilisation of indigenous equipment. It has been
stated that it is not possible at this stage to give an accurate esti-
mate of savings in foreign exchange as a result of utilisation of
indigenous equipment but it is estimated that it would not be incon-
siderable.

35. The proposed* to appoint M/s Howe India (P) Ltd. was ap-
proved by the Board of Trustees in August. 1965 and forwarded to

%At the time of factual verification the Ministry of Transport have stated
as follows: —
The proposal to engage M/s Howe India (P) Ltd. for undertaking
pa design study of the ore handling facilities to be provided at
Mormugao is within the broad frame work of the Master Plan
prepare‘czl by M/s Rendel, Palmer and Tritton”.
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the Ministry of Transport for sanction. Further action regarding
finalisation of the Project Report and the project estimate will be
taken on the completion of the design study and receipt of estimates
of the costs involved, based on a detailed study to be undertaken
by the firm. During evidence the Secretary of the Ministry has
stated that Government have approved the proposal and sanction
is being issued.

The fees paid to Messrs Randel, Palmer and Tritton for the
Master Plan and the Project Report were Rs. 1,68,363 which includ-
ed payment of £ 7,000 in sterling in London and Rs. 75,000 in India.
The fees that may have to be paid to the Indian firm (M/s Howe
India Ltd.) for the detailed design study is Rs. 2,30,000, out of which
Rs. 70,000 may be in foreign exchange.

The Committee are not convinced by the reasons advanced by
Government for appointing two sets of technical consultants—one
for drawing np the Master Plan and the other for detailed desizm
study. They find it a little difficult to appreciate how detailed
design study can be undertaken without any firm decision having
be>n taken on the Master Plan. The Committee apprehend that
the detailed design study for which the second firm of consultants—
Messrs Howe India Ltd.—has been appointed is intimately linked
with the study of feasibility for handling 10-12 million tons of iron
ore at Mormugao. The Committee have no doubt that Govern-
ment would make sure before appointing any firm of consultants
that they have the requisite expertise and practical experience of
designing ore handling plant which is the central feature of the
developmental works to be undertaken at the port.

The Committee hope that Government would ensure that precise
and firm requirements for which development planning is to be
undertaken at Mormugao would be indicated to the new Consultants
before long and that a phased pregramme with specified dates of
completion would be drawn up and implemented.

The Committee would like the Consultants to be given a specific
instruction to ensure fhat as much of the equipment as possible for
implementing the development programme should be procured from
within the country. The Consultants may also be asked to draw up
an interim report indicating the inescapable requirements for import
of foreign equipment and machinery so that Government may initiate
action, without loss of time, to arrange for external assistance.
Experience in the case of Calcutta and Bombay ports has shown that
securing of such assistance is a time cohsuming process which can
seriously impede execution of developmient works.
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Supply of Stone

36. The Consulting Engineers in their Report have stated that
“the existing breakwater is constructed of laterite concrete, the late-
rite having been obtained from the surface of the plateau behind the
port. This indiscriminate quarrying over the area, has left it in
such a state that it is unsuitable for building on until it has been
levelled off, and further quarrying in this manner is not recommend-
ed. There is, however, a substantial deposit of similar hard laterite
on the south-west of the plateau and considerable economy will be
possible if stone can be quarried in the vicinity of the port for the
future extensions. There is no reason why a quarry should not be
worked in such a manner as to leave a level bench suitable and desi-
rable for houses to be subsequently built overlooking the sea. Houses
built further back would then also have a clear view” . . . “We un-
derstand that a survey of suitable stone in the area has now been
commissioned. The results of this survey will materially affect the

estimates for the work.”

37. The Study Group which visited the port in October, 1965 have
been informed that the Geological Survey of India was required to
conduct a survey to locate suitable quarries as close to the port as
possible, from where stone required for the development of the port
could be quarried and transported immediately. It has been stated
that preliminary reports have been received from the Geolngical
Survey separately for the quarries on the Mormugao Headland and
in the areas away therefrom. The port authorities have stated that
it is their intention to preserve Headland for construction of resi-
dences mainly for the employees of the port and some of the essential
employees of other departments like Customs, Police, Mercantile
Marine Department etc., who will have to stay close to the port due
to the nature of their duties. They have added that as a result of
investigations, two suitable quarry sites,—one about 12 km’s away
from the port at Bogmalo and the other about 18 km’s away at
Sancoale—have been located. The sites have deposits of trap stones
required for reinforced cement concrete and other similar works.
Further surveys regarding the quantities available in these places
are stated to be in progress. Laterite stone is said to be available in
this area in sufficient quantities. It is stated further that surveys are
also in progress to earmark certain places as close to the port as
possible from where laterite stones could be taken in sufficient
quantities.

Cost of Transportation of Stone:

38. It has been stated that the cost of quarrying and transport of

trap stone from the Bogmalo quarry would be about Rs. 30 to Rs. 32
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per cubic metre whereas the cost of quarrying and transport of stone
at Sancoale would be about Rs. 35 per cubic metre. The existing
rate is Rs. 45 per cubic metre for trap metal (13”) brought from a
quarry further away. It is stated that the present cost of laterite
stone boulders (6” to 8”) which are available in nearer quarries and
where the cost of quarrying is less, is Rs. 12 to 15 per cubic metre.
The port authorities feel that the deposits of stone being limited, both
the quarries at Bogmalo and Sancoale will have to be utilised.

The Committee would suggest that authorities should take am
early decision in consultation with the Geological Survey of India and
the consultants to select quarries to get stones for extending port
facilities,

Planning Cell

39. A Planning Cell was set up in the Port of Mormugao in March,
1964. The staff of the Cell originally consisted of (i) the Director of
Planning (Traffic) as its head and (ii) the Officer in charge Research
and Statistics. It is stated that the holder of the post of Director of
Planning retired from service in September. 1964 and that the
Research Officer resigned from service having been selected for a

post in the office of the Director of Transport Research, Ministry of
Transport.

The Planning Cell has since been transferred to the Traffic Depart-
ment under the management of the Traffic Manager.

In reply to a question, the Chairman of the Port Trust stated
during evidence that the work of the Cell is done by the officers of
the Traffic Department and that . if the planning and research “is
independent of the traffic department, it will become too theoretical”.

It has been stated that the Planning Cell has undertaken useful
research studies, besides the work of collection and collation of port
statistics and their analysis, particularly investigation and research
on problems affecting the trade of the port and its future develop-
ment, surveys of industrial and commercial activities in the hinter-
land of the port and the effect of these activities on the trade of the
port. The studies undertaken by the Cell have helped in evaluating
the quantum of traffic that normally should have come to this port
but for various reasons wag finding its outlet through other ports at a
longer rail and road freight lead. A survey conducted by the Cell
in regard to the capacity and the utilisation of the barge fleet engaged
in the movement of ore from the mines to the port has provided
revealing data for a more realistic assessment of the requirements of
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barge capacity to feed the proposed new mechanical ore handling
plant. Similarly a study undertaken by the Cell in regard to rate
of loading of ore by shoreside operations through railway wagons
has helped in determining the type and capacity of railway wagons,
the size and capacity of ore trays and the requirements of quay

cranes to ensure loading operations to the optimum level and maxi-
mum utilisation of the existing facilities.

The Committee are glad to note that the Planning Cell has
rendered valuable service to the port in undertaking useful research
studies besides doing the work of collection and collation of port
statistics and their analysis. The Committee are, however, unable to
appreciate as to why the Planning Cell has been merged with the
Traffic Department. The Committee consider that the Planning Cell
has an important function to discharge in collecting and collating
vital statistics and data about potential exports and imports which
would be required for finalising the Master Plan for the development
of the portt The Committee recommend that the question of

reorganising the Cell as a separate unit in the Port Administration
may he gone into urgently.

Inter-port Technical Consultancy Service

40. It has been stated in the speech of the Chairman, Mormugao
Port Trust dated the 24th July, 1964 that a scheme is being prepared

on an all-India basis for setting up an inter-port technical consultancy

service based on voluntary agreement of various major ports to
undertake the following activities:—

(i) for prepération of projects, designs, drawings and specifica-
tions for equipment;

(ii) to promote indigenous manufacture of port equipment and
material;

(iii) to undertake and promote engineering, economic and
statistical studies and research;

(iv) to assess the need for future development or modernisa-
tion of existing facilities;

(V) to promote training facilities; and

(vi) to arrange the use of work-study, costing, accountancy,

organisation and methods techniques, modern tools of
management to increase efficiency and productivity at the
ports.
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41. The Committee desired to know the progress made in the
setting up of this service. In reply, the Secretary of the Ministry has
stated during evidence that:

“We want to set up inter-port technical consultancy organisa-
tion. This is under discussion by the Committee of the
Chairman of the various ports. Our Development Adviser
is also associated with it. We want to do something like
that. We are all for itt We are actively pursuing it.”

The Committee consider that the Ministry of Transport, which has
n full-fledged technical section under the Development Adviser
(Ports) should have taken positive steps, in conjunction with the Port
Trusts, to bring about establishment of an inter-port technical con-
sultancy service by now. Besides the functions enumerated in para
40 above, the consultancy service may also help in standardising
equipment and harbour craft used in the ports which would result in
considerable economry not only in the initial costs of manufacture but
also in repair charges later on. The Committee hope that effective
action weuld be taken to establish such a consultancy service in the
country for the Fourth Plan; this should not be too difficult as the
ports as well as Government have by now extensive experience in

the development of ports.
C. Base for Indian Navy

42. The Master Plan for the development of Mormugao Port has
made provision for the location of certain facilities for a Naval Base

at Mormugao.

When the Study Group of the Estimates Committee visited Mor-
mugao in October, 1965, a number of representations, both written
and oral, were made to them expressing apprehension about the
effect of location of naval base at Mormugao on the future commer-
cial development of the port. One of the leading ore export associa-
tions has stated in a memorandum to the Committee that:

“In the context of expansion and improvements envisaged
for the Mormugao Port as a major commercial port, we
feel that there would be considerable handicaps in the
development of the port if the Navy has to establish its
unit side by side at the port. The port space being limit-
ed and for a developing commercial port, the space now
available at Mormugao being entirely and wholly essen-
tial, it will be unwise to fix the naval unit at the Mor-
mugao Port itself. In case it is allowed to have the ex-
pansion of the port and also the establishment of the
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haval unit at the same place it goes without saying that
the growth of one of these would be possible, only at the
sacrifice and detriment to the interests of the other and
therefore it is our considered opinion that the naval unit
should be shifted to another convenient place in Goa,
alloWihg the existing commercial port to expand, thrive
and achieve progress expected of a major port.”

Another leading mining association has put forward the following
alternate site for the location of the naval base:

“If in the opinion of experts it is necessary to establish a
naval base in Goa it should be suitably located on the
right banks of river Zuari at a place just opposite Vasco-
da-Gama town. This place will consist of a few small
coastal villages named Orshel, Cacra, Naushi and Bam-
bolim, all having a population of not more than 500. Inci-
dentally, I may mention that at the back of these villages
there is a very large plateau. The area covered by the
said villages could easily accommodate the entire naval
establishment and the plateau could be conveniently
turned out, if necessary, into a suitable air port worthy of
allowing the operations of any type of aircraft.”

43. During the course of evidence, the representative of the Min-
istry of Defence (Naval Headquarters) stated that “we have examin-
ed this question and we find that it will not be wise to go to the other
side. Firstly, the other side of the river is exposed to south-west
monsoon and it will be very difficult to berth ships there. The other
side is completely virgin ground and the developmental cost will
be enormous. I don’t know whether the Government will be pre-
pared to spend 20-30 crores for this purpose.” It has further been
added that this matter has been gone into by a committee at a very
high level which has stated that both navy and civil ports can
co-exist side by side.

In a written note furnished to the Committee, it has been stated
that “the Board of Trustees has decided to make a representation
to the Government of India to reconsider their decision to build a
naval base in the Port of Mormugao. They feel that the existence
of a naval base in Juxta-position to the commercial port will act
adversely on the latter and will prevent its free and uninhibited
development.” As regards the suggested location of the naval base
on the right bank of the river Zuari at a place opposite Vasco-da
Gama town, consisting of Orshel. Cacra, Naushi and Bambolim vil-
lages, it has been stated that:

“The question has not been referred to the Port Trust, but
the port’s preliminary reactions to such an eventuality
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are that the location of the naval base on the right bank
of the river Zuari at the places indicated, would be much
less of an impediment to the development of the port
than its present location.”

It has been further stated by the Chairman, Port Trust during
evidence that ‘“Consultants were given certain terms of reference
which were drawn up jointly by the navy and the Transport Minis-
try and the Port. They have confined themselves to those terms
of reference that we would have to handle 25 million tonnes of
traffic and navy will have to co-exist with us. Master Plan has been
given and as far as the water side is concerned, by and large it is
-acceptable to the port. The agitation that has been going on is about
the land side which is another question altogether not covered by
the Master Plan.”

The Secretary of the Ministry of Transport has stated during
evidence that “We have to give adequate facilities for the navy to
develop and the necessary area earmarked for their purpose. We
must also take into consideration the port interests and we have had
lot of discussions on certain points as to whether the navy would
like to have more land and whether we would like to have a parti-
cular area of land. I don’t think there will be any difficulty in
settling it in an amicable manner.”

The Committee appreciate the importance and the claims of
both the civil port and the naval base for location on the Goa coas$
due to strategic reasons. They would, however, urge that the loca-
tion and siting of these two should be decided in such a manner
as will not adversely affect the free and uninhibited development
of either of these in the years to come. Goa has vast potentia-
lities of industrial and agricultural development, including exploi-
tation and export of iron ore, setting up of a fertiliser factory, pos-
sibilities of the location of a refinery and the development of small
scale industries; with these there will be a consequent rise in the
standard of living of the people. All these would mean vast
increase in the traffic to be handled through the commercial port
of Mormugao.

Similarly, with the expansion of the Indian Navy in the near
future, the naval base at Mormugao would also be required to be
developed and expanded.

The Committee apprehend that the paucity of land at Mormugao
may affect the expansion of both the commercial port and the naval
base unless a long-term view of their requirements is taken at this
stage. The Committee recommend that keeping in view the overall
national interest, the question of locating the port and the naval
base at Mormugao may be carefully examined by a high-powered
technical committee which should take into consideration the future
needs of expansion of both the port and the naval base.
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D. Shore Wireless Station

44, 1t has been represented to the Committee by somez non-official
organisations that “present wireless arrangements are found i: be
inadequate and urgent arrangements are requested to be made to
provide facilities for communication from ship to shore and wvice
versa”.

In a written note furnished to the Committee, it has been stated
that as far back as May, 1963 the port authorities had approached the
Department of Communications and Civil Aviation for a licence
under Indian Telegraphs Act, 1885 to establish, maintain and work
wireless in the Port of Mormugao. The Wireless Adviser to the Gov-
ernment of India forwarded necessary application forms and suggest-
ed that the forms be forwarded thrcugh the State Government. The
application to work the wireless set already available on tug
“Mozambique” was accordingly forwarded to the Wireless Adviser
through the Chie® Secretary of Goa Administration in August, 1963
which was acknow.edged by the Superintendent of Post Otfices. Gao,
Division Panjim on the 5th September, 1963. As the original appli-
cation was not received by the Wireless Adviser, another application
was sent direct to him on the 1st December, 1964 for granting licen-
ces to tug “Mozambique” and the dredger “Zuari”. The permission
to use the wireless set on tug “Mozambique” was received in March,
1965 and that on the dredger “Zuari” in April, 1965.

As the working of these two wireless sets was very much apgre-
ciated by the Masters of the approaching vessels and as these sets
could not be utilised fully by the Agents, the Port Trust authorities
aporoached the Wireless Adviser on the 26th June, 1965 for the reor-
ganisation of the wireless system in the port by establishing a shore
wireless station on the Headland. The Wireless Adviser forwarded
the necessary application forms on the 15th October, 1965 for comple-
tion and onward transmission to him. These application forms are
stated to have been forwarded to the Ministry of Transport on the
25th October. 1965 for onward transmission to the Wireless Adviser.
The Committee have been informed in January, 1966 that since then
“discusions have been held with the various connected officers of the
Posts and Telegraphs Department and the Wireless Department re-
garding the setting up of a wireless station on the Headland and
the final permission is still awaited.”

The Committee understand that the financial outlay on the estab-
hishment of a shore wireless station will be about Rs. 25,000 of which
the foreign exchange component will be about Rs. 8,000.

The Committee consider that for a busy port like Mormugao
action should have been initiated in the first instance for the estab-



38

lishment of a shore wireless station so as tp facilitate communica-
tions with ships. They deprecate the procedural delays in the
supply and return of forms etc. which have impeded the grant of
licence. The Committee hope that action would be taken without
further delay to establish the necessary shore wireless facilities at
Mormugae Port and other ports not having similar facility.

E. Night Navigation Scheme
Need for Night Navigation

45. It has been represented to the Committee by some leading
chipping concerns and associations that “ships are piloted in and out
al present during day time (sunrise to sunset) and there are no
arrangements for night movements of ships. This results in delay
to ships. sometimes considerable, especially those drawing more than
24 or 25 ft. as such ships can only sail or enter the harbour on high
tide. Night pilotage will eliminate these delays to ships”.

During the course of evidence the Secretary of the Ministry of
Transport has stated that the night navigation scheme was first drawn
up in July, 1963 and was discussed with the officers of the Department
of Lighthouses and Lightships in January, 1964. As a result of these
discussions, the scheme was modified and forwarded to the Govern-
ment for sanction in January, 1965 which is still awaited.

It has been stated that the scheme is estimated to cost Rs. 19 lakhs
with a foreign exchange component of nearly Rs. 12 lakhs. Attempts
were made by the Department of Lighthouses to procure the required
equipment under French or Swedish credits, but these were not
available for this purpose. Efforts are now being made to cover the
scheme under any other available credit. The foreign exchange posi-
tion being precarious at present, it has not been possible to get the
same from free resources and the scheme is therefore held up for lack
of foreign exchange.

46. The Committee have been informed subsequently in a written
note that the full navigation scheme is being carried cut in 3 parts,
viz.:—

(i) Rehabilitation of existing lighthouses at the cost of
Rs. 77.200 involving foreign exchange component of
Rs. 46.200. The estimate has since been sanctioned.

(ii) Providing 6 lighted buoys complete with lighting equip-
ment at a cost of Rs. 11,68200 with a foreign exchange
component of Rs. 6,60,000. The estimate is stated 1o be
under consideration, as stated earlier.

(iii) Provision of masonry columns for siting the future transit
lights The estimate has since been sanctioned. .The cost
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of the lighting equipment for these lighthouses has not yet
been estimated.

Rehabilitation of existing Lighthouses.

47. Regarding the rehabilitation of existing lighthouses, it has
been stated that at the time of liberation, a few of the lighthouses in
the port area were not in working condition. The Lighthouses
Department, therefore, inspected these lighthouses and prepared in
1962 an estimate amounting to Rs. 43,250 with a foreign
exchange component of Rs. 28,000. This was sanctioned in August,
1963. The tenders for the required equipment for rehabilitating these
lighthouses were invited by the Director General of Supplies and
Disposals. One of the tenders was received from M/s. Bar Bier,
Benard and Turenna, Paris but this was considered by the Light-
houses Department to be on the high side. As a result of negotiations,
a reduction of 4:87% was obtained from the firm. On the basis of
this, the total cost of the rehabilitation of lighthouses has now been
estimated at Rs. 77,200 inclusive of foreign exchange of Rs. 46,200.

The revised estimate was sanctioned in July, 1965 and the order
for the supply of the equipment has been placed by the Lighthouses
Department on the firm cancerned and it is expected that the equip-
ment will be received by the middle of 1966.

It has been stated that in the meanwhile, 4 light buoys have been
taken on loan from the Department of Lighthouses and Lightships
and established in the channel before the 1965 monsoons in order
to provide night navigation in an emergency and for night dredging.

The Committee regret to note that right navigation scheme
which was first drawn up in 1963 could not be forwarded to Gov-
ernment earlier than January, 1965; and that it has not yet been
approved by Government. They consider that the foreign exchange
difficulty should not be allowed to come in the way of implementa-
tion of the night navigation scheme as the absence of such facilities
is bound to result in payment of heavy detention charges in foreign
countries to ships. The Committee would urge that all efforts to find
requisite foreign exchange should be made so that the scheme which
is vital to improve the operational efficiency of the port is executed
at the earliest.

The Committee also note that the rehabilitation of existing light-
houses which was taken up in 1962, would be implemented only by
the middle of 1966 i.e. after a lapse of about four years. The Com-
mittee deprecate the procedural delays which have not only impeded
the speedy rehabilitation of the existing lighthouses but have alse
resulted in the increase of estimated expenditure from Rs. 43,250
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to Rs, 77,200 and an increase in the foreign exchange component
from Rs. 28,000 to Rs. 46,000. They hope that the processes and pro-
cedures of working would be streamlined with a view to speedy exe-
cution of the schemes,

Overhauling and Maintenance of Night Navigation Equipment

48. The Committee have been informed during the course of
evidence that “discussions have been held with the Lighthouses De-
partment for the training of the port trust staff to maintain the night
ravigation equipment. Two mechanics are being nominated from
amongst the staff of the port workshop and will be sent to Calcutta
for training in the workshop of the Lighthouses Department. It is
not, however, proposed to start a full-fledged workshop for overhaul-
ing the night navigation equipment, which can easily be done at
Bombay by the Lighthouses Department. Finally, it may be nece-
ssary to do so when the port is developed to its full”.

The Committee are glad at the advance action taken by the Port
Administration for training their staff for maintaining night naviga-
tion equipment. They, however, would like to observe that adequate
number of persons should be imparted training in the repair and
maintenance of night navigation equipment so that when it is decid-
ed in due course to develop workshop facilities in the port itself, the
number of trained staff is not found inadequate for this purpose.



CHAPTER IV
INLAND WATERWAYS

A. Rivers Mandovi and Zuari

49. Goa is said to have one of the finest river networks in the
country. There are seven rivers of which only two viz. Mandovi
and Zuari are navigable for a distance of above 60 kms. The rest
are navigable only for a small length of 3 to 35 kms.

The waterways are well developed and have in recent years
carried more than 90 per cent of the export ore traffic to the Mor-
mugao Port. The Mandovi and the Zuari, together with their tribu-
taries, provide the necessary inland routes. At the river points,
loading is done by manual labour and also by mechanical equipment.

Barges are employed for transporting the ore over the waterways
to the port.

There are stated to be some difficulties at present in water trans-
port. The rivers and the river points have to be dredged to allow
smooth navigation and bearthing of barges at river points to enable
quick loading. Frequently, the barges cannot be brought close to
the jetty for loading during low tide as the river bed gets silted
up.

50. A leading Association of Goa has suggested to the Committee
that ‘‘to enable this port to handle a larger volume of traffic from
the hinterland and also to make transport cheaper to withstand com-
petition in world markets, to dredge the following portions of the
river beds and make them navigable for barge movement through-
out the year:—

(i) Candeaper river from Usgaon bridge point to Collem via
Candeapar on the one way. and upto Calem on the other
branch of the same river.

(ii) Madei river from the point of Usgaon bridge to Valpoi.
(iii) Branch river of River Zuari from Chandor to Quepem, and
(iv) Branch River Zuari from Gurchorem to Sanguem.

The priority for dredging should be given in the above order and
it is estimated that the dredging of the river bed at item (i) above
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alone would increase the production and export of ore of about 2
million tons per year and the overall scheme of dredging all the
four rivulets will considerably reduce the cost of transport and bring
about more traffic to and from the port. It is also our feeling that
the advantages of the scheme will far out-weigh the initial cost
involved therein.”

51. In its report submitted on the 26th October. 1965 the Study
Group set up by the Government of Goa on the Industrial Develop-
ment of Goa has inter-alia stated as under: —

“Nearly 90 percent of the iron ore exported through the port
of Mormugao is being transported by self-propelled barges.
Most of the channels of the rivers Mandovi and Zuari are
getting silted and it is found that free navigation irrespec-
tive of tide conditions is not possible from all the loading
points on the river. If these rivers are dredged, which can
ke done at a small cost, to a minimum of 8/10’ at low tide,
the transport capacity of the existing fieet of barges will
increase. The distances, from the Mines to the port are
not too great and if this dredging “is taken up, anything
from 20 to 30 per cent of the time would be saved which
is now lost on account of waiting for tides; this will add
to the transport capacity of the existing fleet*of barges.
This must be considered an overall problem as shortage
of barges which thev are not able to imposrt on account
of the foreign exchange difficulties. The State Govern-
ment should, therefore, take up the dredging of the rivers
on an urgent basis.”

B. Combarjua Canal

52. Combarjua Canal connects river Mandovi with river Zuari
During the monsoon season when the harbour area cannot be reached
through the mouth of the Mandovi, barges have to be diverted to the
Zuari via Combarjua Canal to avoid rough seas. At low tide st is
difficult to navigate in this canal and barges have to wait for high
tide. It has been stated that about 5000 ft. of Combarjua Canal is
very narrow and shallow. The bed bottom is rock which would
require cutting and/or removing by blasting.

A representative of a non-official organisation has stated that “the
Combarjua Canal is another drawback. During rainy season no
transport of ore is possible via Panjim and all the barges have to
cross the above canal in order to reach the Harbour. This canal
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is so shallow that no navigation is possible at low tide and conse-
quenuy more than 12 hours are spent for a journey from any point
of Usgaon river to Mormugao Port, as barges reaching the opening
of the canal on the side of Mandovi river at low tide have to wait
for another 6 hours for high tide. This considerably hampers the
loading capacity at the Harbour wasting much time as idle. This
Combarjua canal should be made navigable at all times of the day
and night otherwise about 709; of total production of Goa which
comes from Bicholim, Pali and Sancordem.mines will be heavily
affected. The previous government had started clearing the above

canal but since the liboration nothing is being done and the things
are in the same state as before.”

53. In the Master Plan, the Consulting Engineers have stated that
“this canal (Combariua) is a{ present mainly used during the mon-
soon season so that ore barges from the Mandovi River may avoid
going out into rough seas. Traffic through the canal is at present
slow because its small cross section prevents barges passing. If this
canal were enlarged both in width and depth so as to permit 2 way
traffic the turn round of barges from the river Mandovi to the Port
could be considerably expedited. When, in addition, the new faci-
lities have been installed for the rapid unloading of the barges at
the Port it is considered that all the barges will be able, without
difficulty, tp complete a round trip in 24 hours. This will make possi-
ble a very considerable increase in the tonnage of ore exported with
a comparatively small increase in the size of the barge fleet. Con-

sideration should be given to the carrying out of the canal improve-
ment during Stage 1.”

54. The Study Group set up by the Goa Administration in their
Report of October, 1965 on the Industrial Development of Goa have
also referred to the Combarjua canal and stated as under:—

“The Kambarjua canal is a bottleneck for the smooth opera-
tion of the barges for about 5 months in the year during
the monsoon and immediately before and thereafter. If
the caral is improved and navigation is made possible
irrespective of tide conditions, which will not be a very
expensive undertaking, it will be found that navigating
the barges through the Kumbarjua canal would be more
advantageous when the weather is not conducive for
negotaiting via Aguada through the open sea. Many a
time barges are forced to anchor at Aguada on account
of a heavy swell, which can be avoided altogether by
taking the alternative route of the Kumbarjua canal.”
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55. The Study Group of the Estimates Committee which visited
the port in October, 1965 have been informed by the port authori-
ties that “the question of the improvement of the Cambarjua Canal
has been taken up with the Goa Administration who are respon-
sible for the maintenance and improvement of the canal. They
have intimated to us that they are taking action to improve its
navigability”. It has further been stated that the Goa Administra-
tion has very recently invited tenders for deepening and widening
the Combarjua Canal. The hydrographical survey was carried out
by the port authorities on the request of the Goa Administration to
assist them to gauge the amount of work involved. This is only a
part of the development which would be necessary for the future
improvement of the Combarjua Canal. A full hydrographic survey
of the waterways and the Combarjua Canal will have to be carried
out by full fledged survey teams and then a model prepared under
the guidance of the Central Water and Power Research Station for
advice on future training or other works which may be necessary
to develop the Canal.

As to the financing of the expenditure, it has been stated that
“the World Bank representatives who visited the port recently sug-
gested, informally, the inclusion of the works not only on the Com-
barjua Canal but also in the waterways as a part of development
works of the port for financing purposes.”

C. Arrangements for dredging waterways

56. As to the existing arrangements for dredging the waterways,
it has been stated that the Government of Goa, have one small cutter
suction dredger with pipe-lines and one small grab dredger to carry
out the dredging departmentally, Recently the port authorities
hired out one of their dredgers to the Goa Administration for dredg-
ing the outer bar at Aguada. This dredging was found necessary
not for the ore trade but for the passenger service running between
Bombay and Panjim.

Regarding the maintenance and dredging of the waterways by
the Port Administration it has been stated that the port limits do
not cover any portion of the river Mandovi. As far as river Zuart
is concerned, the limits extend only 6 miles from the sea upto a
place called Caratalim where the ferry services exist. ~The port
limits also do not cover the Combarjua Canal.

57. A proposal to have jetty loading points within the port limits
was stated to have been forwarded by the Port Administration to



45

the Development Commissioner of the Government of Goa, Daman
and Diu in February, 1963. The limits proposed are given in
Appendix VII.

58. In a written note the Port Administration have informed the
Committee that “it would be advantageous to dredge these bars
(sand bars) by the Port Trust authorities who, in any case, will
have to maintain the dredgers and a bid dredging organisation for
their own purposes. This will obviate duplication in administra-
tive costs and moreover better ‘know-how’ would be available for
the work........ It would be necessary to augment the dredging
fleet of the port by an additional grab dredging unit at a cost of
Rs. 60 lakhs”. In this connection the consulting engineers have
also stated “the Port Trust should take over the responsibility for
the maintenance and dredging of the waterways leading to mines.
It is expected that if the waterways are dredged and maintained
properly the average turn-round of barges which is at the moment
36 to 48 hours would be reduced to about 24 hours.”

Asked about his views in the matter, the Secretary of the Minis-
try has stated during evidence that “from the overall angle of exports
of iron ore, particularly, I think it would be a welcome suggestion
to control the canals for the reasons that there should be feeder
instruments for iron ore and without their proper maintenance it
is possible that the entire quantity of iron ore being exported, that
is of the order of 8 million tons, may be jeopardised. The port it-
self is so located that these canals form a net-work and it would be
in the overall interest to have them under the control of the port.
It will mean additional expense, additional liability taken over by
the Central Government. It is no doubt that the canals are part of
the port system......

The Central administration of the entire port instruments is the
most effective one. The control of the canals by the State Govern-
ment and that of the port by the Central Government will not be
conducive to the efficient working of the port.”

It is well known that Zuari and Mandovi are the most important
rivers of Goa through which about 90 per cent of Goan exports of
iron ore are carried from the jetty loading points to the mouth of
Mormugao Port i n self-propelled barges. Similarly, the Combarjus
canal provides a vital inter-communication link between the
Mondovi and Zuari rivers during the monsoon months. Since the
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export of iron ore is the back-bone of the economy of Goa, the Com-
mittee consider it very important that .the mnavigability of these
waterways is maintained at its best by adequate and constant dredg-
ing. This would enable the barges to complete the round trip in
24 hours instead of 36 hours as at present and would result in their
optimum utilisation, increase in the tonnage of ore transported

from thc mines to the port and consequential reduction in transpor-
tation charges.

The Commitice find that although the question of exiending the
jurisdiction of the port to the barge loading points was referred to
the Goa Administration in 1963, no decision appears to have been
taken in the matter so far.

The Committee apprehend that the dredging of the inland
waterways and the widening and deepening of the Comborjua Canal
may not be within the technical and financial competence of the
Goa Adizinistration. They, therefore, recommend that the desir-
ability of extending the jurisdiction of the port over the inland
waterways upto jetty loading points and the Combarjua Canal, may
be examined by the Central Government in consultation with the
Port Trust and Goa Administration at an early date.

D. Barges

Barge Fleet

£3. As stated earlier nearly 90 per cent of the iron ore exported

through the Port of Mormugao is being transported by self-propell-
ed barges.

The port authorities have stated that a survey of the capacity
and utilisation of the barges was undertaken in March, 1964 and

March, 1965. These surveys have brought out the following signi-
ficant facts:

In March, 1964 there were 161 barges with a total capacity of
43,880 tons, owned and operated by 14 different parties, almost all
of whom are also shippers of ores through the Mormugao Port.

As against this, the number of barges in March, 1965 was 165
with a total capacity of 45,835 tons. It has been stated that the
number and capacity of the barges has been further augmented
since then by the acquisition of 14 new barges.
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Details of Barges ownership and Capacity

60. The particulars of ownership of the barges as also their total
capacity owner-wise, in March, 1964 and November, 1965 are given
below:

SL l No. of Barges : Registered Capacity
No. Name of the Owner ; " f—s
I March ‘ Nov. I (tons) (tons)
{1964 1965 | March Nov.
; | ‘j 1964 | 1965
1. Chowgule & Co. Ltd. . 37 29 8540 7290
2. V. M. Salgaoncare Irmao Ltda. 26 26 6450 6450
3. Sesa Goa Ltda. . 22 22 6440 6440
4. V. S. Dempo & Co. Ltd.. 19 18 5625 5225
5. Shantilal Khushaldas &
Bros. 12 16 3800 5600
6. G. N. Agrawal . 11 12 2975s 3300
7. Damodar Mangalji & Co. 8 9 2360 3060
8. §. Kaatilal & Co. 8 8 2400 2400
9. Marzook & Kadar Ltd. . 4 4 1400 1400
10. Timble Irmaos Ltda. 4 6 1140 1980
11. V. N. Bandecar 4 4 960 960
12. Panduranga Timblo’
Industries 4 4 1140 1140
13. Emco Goa Ltda. 1 I 350 350
14. Agencia Ultramarina Ltda. I I 300 300
15. Agencia Commercial
Maritima . . . 4 1690
16. Orient Ltd. . . . 6 840
17. Agencia Caetano F.
Tigueiredo . . . 6 1980
18. *3 990

ToTAL . 161 179 43880 51395

*Arrived in July, 1965 but not cleared through Customs.

The other significant facts are that the size of the barges varies
from 125 tons to 609 tons but the majority of the barges have a capa-
city of 200-300 tons. Most of them are fitted with double engines
with power varying between 100 H.P. and 500 H.P. The speed of
barges ranges betwcen 7-8 knots per hour and the draft of loaded
barges is about 6 feet.
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Exporters not owning Barges

61. Eight exporters of ore do not own barges.

Their particulars

and the quantity of ore shipped by them during the period January
to September, 1965 is given below:

SL Shipper Quanyjty

No.
1. S. F. Industrial 136746
2. A. V. Sarmalkar 36100
3. Lithorerro Ltd. 7815
4. Mehta & Co. 2950
5. G. N. Thakore 17014
6. M. S. Talaulikar A/c MMTC 9650
7. D. B. Bandodkar A/c MMTC 10000
8. M.M.T.C. (Hospet Ore) 150011

Barge Utilisation

62. As revealed in the survey, the following comparative figures

indicate the utilisation of the barge fleet during the months of March
1964 and March, 1965:

March  March
1964 1965
Total barge days utilised 4991 4951
2. Days spent on repairs . . 1018 980
Days speat in moving ore to harbour on barge

owners’ own account 3035 331§

4- Days spent on hire to other shippers so8 301
s. Days spent for moving cargo other than ore . I

6. Idle days due to lack of work 104 147

7. Off days . 315 208

TorAL 4991 4951
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——— . r—

March March
1964 1965

8. Iron ore moved by barge owners in their

own barges . . - 5,97,881 tons 6,48,757 tons
9. Iron ore moved by shippers in hired barges 1,09,220 tons 92,946 ton

1o. Trips made by barges owners in their own 2083 2465
barges
11. Average turn round time per ship

35 hrs. 34 hours
12. Average quantity carried per trip

287 tons 282 tons

It will be seen from the above table that the barge fleet available
in March, 1964 carried a total quantity of 707,101 tons of ore to the
port including the quantity carried on the days the barges were hired
out. To this if the potential carrying capacity of the barges for the
104 barges days rendered idle due to lack of work, were to be added,
on the basis of the turn-round rates i.e. 35 hours and 287.2 tons per
trip, an additional quantity of 20,486 tons could have been handled
by the available barges fleet. The total capacity for the month
would, therefore, have been about 7,27,587 tons.

Similarly, a quantity of 7.41,703 tons was carried in March, 1965
to the harbour including the quantity carried on the days the barges
were hired out. To this may be added the potential carrying capa-
city of barges for the 147 idle barge days due to lack of work. The
latter at the existing turn-round rates would amount to about 29,000

tons. Besides the 147 idle barge days, there are also 208 barge days
as off days.

63. It has been assumed in the survey that under the present
conditions of port working the existing barge capacity is capable of

handling a traffic of about 9 million tons annually. The basis of
their assumption* is as under:

The carrying capacity of the existing = 8X7,70,000+90,000
barges for the 8 fair-weather months (capacity of 14 new barges)=
68,80,000 tons.
The carrying capacity of the existing barges =4 X (770,000+-90,000) % 35 =
for the 4 monsoon months 55

21,70,000 tons
‘Therefore, total annual carrying capacity =About 9 million tons
of the existing barges

*In attempting to work out the annual carrying capacity of the barges,
the following assumptions have been made in the survey:

(1) That the pattern of utilisation (with reference to the inctdence
of repair days and utilisation), observed in March, which was
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It has also been added that under the present working conditions,
while the bigger exporters of ore are in a position to handle their
exports at a fairly .good loading rate with their large fleet of barges,
the other exporters with fewer barges or with no barges are at a

disadvantage.

Barge Pool

64. The Study Group have been informed by the port authorities
that the existing number of barges are considered adequate provided
the barges “arc pooled and centrally controlled.”...... In this con-
nection it has been suggested that the barge owners should “form a
voluntary pool of barges with an administrative bodv to operate
the pool from day to day. This administrative body could fix hire
rates, operating schedules and uniform serviece conditions for the
barge crews. The administrative body would have to work in close
cooperation with the port authorities. so that the movements into
and out of the harbour could be regulated with rcference to the
requirements of ships loading in the stream or at berth at present
and later with reference to the requirements ol stockpile intended
to feed the new mechanical ore handling plant. The administrative
body could perhaps run the pool of barges in the same manner as
the Dock Labour Board maintains the labour pools”.

The Committee note that according to the assessment made by
port authoritics it should be possible to transport 9 million tons of
ore to the port by constituting a pool out of the existing barges. This

a fairly busy month, would be the same in all the other months;
35 hours) would remain the same

(2) That the turn-round (wiz.
in all the 8 fair weather months.

In respect of monsoon period, however, the turn-round time would be
much more. During the rainy season, no transport of ores from the three
important and rich mining zones of Bicholin, Pale and Sancordem is
possible via Rguada and all the barges have perforce to travergse the
‘Cumbarjua’ canal, in order to reach the harbour. This canal is shallow at
some places and no navigation is possible at low tides and consequently
more than 12 hours are taken for a journey from any point on the ‘USGAO’
river to Mormugao Port, as barges reaching the mouth of the canal on the
‘MANDOVT river side at low tide have to wait for another 6 hours for the
tide. The turm-round time for the four monsoon months therefore, hLas
been assumed, for purpase of this study, at 55 hours per trip during the
monsoong instead of 35 hours in other months.
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would obhviate not only the need for acquisition of additional barges
and saving of foreign exchange, but would also ensure fuller utilisa-
tion of the existing barge fleet. It would not be unrcasonable to
expect that the pooling would help to bring down the cost of trans-
port of ore thereby improving its competitive capacity. The scheme
can, however, be a success only if it can enlist the willing coopera-
tion of one and all barge owners and can evolve a rational method
for pooling of barges and transporting the ore at economic rates to
the ships within the stipulated time. The Committee suggest that
the entire question of pooling of barges may be gone into in detail
by a committee which should be fully representative of the barge
owners and shippers and which may be presided over by the Chair-
man, Mormugao Port Trust so that a dcpendable and economic
scheme for pooling the harges can be evolved and implemented as
early as possible in the best interests of all concerned.

Facilities for Repair and Maintenange of Barges.

65. The fleet of harges operating in Goa are being repaired by the

following firms:

(1) M 's. Sesa Goa Ltd.

(2) M/s. Tiegal & Mletha.

(3 M'’s. Dempo & Co.

(4) M s. Mazagon Dock Goa Branch.

(5) M/s. Shantil_al Khushaldas & Co.

(6) M/s. Damodar Mangalji & Co.

(7) M 's. Salgaoncar & Co. Ltd.

(8) M/s. Empreteriros Gerais.

(9) M/s. Chowgule & Co. Ltd.

(10) M/s. Vijay A. Madgavkar & Co.

The Committecs are given to understand that barge repair faci-
lities available are barelv adequate at the moment as only a few

of the repairs firms have suitable slipway arrangements or a dry
dock. '

The Study Group (set up by the State Government) which went
into the question of the industrial development of Goa has pointed
out in their report that “facilities for repairs to barges should also
be encouraged on an extensive basis and all the required assistance
should be extended by the Government since it is imperative that
we should try to ensure a longer life for barges, thereby saving cost
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of transport and foreign exchange for import of barges for replace-
ment. In fact, there is good scope for a barge building yard in Goa.
This will undoubtedly give additional employment and here again
attempts should be made to diversify the establishment of repair
yards to different regions on the rivers Mandovi and Zuari.”

The Committee note that some steps have been taken for the
development of repair facilities for barges in Goa. They, however,
consider that there is need for planned development of repair facili-
ties in the light of the suggestion made in the foregoing paragraph.
The Committee to be constituted to go into the arrangements for
pooling of barges may also expeditiously prepare a suitable scheme
for repairs of barges. In fact, it may be better from the point of
view of maintenance if the barges to be acquired in future are of a
standard size and make. The barge workshops should be encouraged
to undertake first the assembling of barges and gradually their
manufacture.



CHAPTER V
HARBOUR MARINE CRAFT AND REPAIRING FACILITIES
A. Dredging
Dredging Fleet:

66. The port at present possesses three suction dredgers and one
grab dredger. The particulars of these dredgers are as follows:

Dredger Year of Cost
Purchase
1. 8. d. Ge'<rrador (suction) . 1908 Rs. 273,300
2. s. d. Mormugao (grab) . 1938 £ 9,900
3. 8. d. Mandovi (suction) . 1946 £ 111,370
4. s. d. Zuari (suction) . 1965 Rs. 120,00,000

It has been stated by the port authorities that these dredgers are
adequate for the existing requirements. In case the depths in the
port are further increased and the dredged areas are extended it
would be necessary to replace the suction dredger “Governador” and
also acquire an additional grab dredger. The total cost of these two
dredgers will be about Rs. 120 lakhs.

Further, if it is decided to extend the existing port limits, addi-
tional dredgers would be necessary.

Dredging Operations:
67. The quantities of silt dredged by the dredgers during each of
the last three years has been as under:
(cubic yards)

Silt Dredged
Craft

1962-63  1963-64 1964-65 1965-66

(upto Jan.)

1. 8. d. Governador . 44,180 .. .. 15,040
2. s. d. Mormugao . 19,350 17,669 11,966 22§
3. 8. d. Mandovi. . . 393,464 451,552 577,568 115,514
4. 8. d. Zuari . . . (this was purchased in Apr. 1965) 2,897,475

456994 469,221 589,534 3,028, 254
53
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It has been stated that no silt was dredged by s.d. Governador
during 1963-64 and 1964-65 as the dredger returned to Goa from
Bombay after the hull repairs were carried out in May, 1964. The
machinery, pipelines, superstructural work etc. which were repaired
departmentally were installed on board. After the initial trials and
tests, the dredger was commissioned in September, 1965. The dec-
line in performance of dredger ‘Mormugao’ in 1964-65 as compared

to previous years is stated to be due to the repeated breakdown of
her machinery. which is very old.

The Committee regret to note that dredger s.d. Governador which
remained under repairs in Bombay {from 21st January, 1964 to 9th
May, 1964 (para 71) kad ageirn to remzin inoperative for another 16
months (+iY' September 1965) due to repairs carried out departmen-
tally. The Committee are not happy that s.d. Governador should
have been allowed to remain inoperative for a period of nearly 20
months. They would like the port authorities to investigate the
matter with a view to take suitable remedial measures to avoid re-
currence of such delays in future.

68. The expenditure incurred on the dredging operations during
each of the above three vears is as follows:

(Rs. in lakhs)
1962—63 . . . . . . 16-59
1963-64 . . . . . . 9-22
1964-65 : . : : : ‘ 20°45

The reasons for the increase in the dredgmg cost flom Rs 9-22
'lakhs in 1963-64 to Rs. 20 43 lakhs in 1964-65 have been slated to be
due to the larger volume of silt dredged during 1964-65 and on

account of higher dry-docking charges during that year as indicated
below:

(Rs. in lakhs)

R

1963-64 1964-65

(1) Operational Expenses . . ) 2-97 365
(2) Dry-docking Expenses . . . 625 16-80
922 20-45

'lncludes Rs 13-45 lakhs for capxlal drcdzmg amounung to 900000 cu.
yards which was done by a Dutch firm. Provision for capital dredging was
mode during the years 1963-64 and 1964-65.



55
Unit Cost of Dredging:

69. The unit cost of dredging by the dredgers during each of the
last three years is given below:

Nanm¢ of Dredger 1962-63  1963-€4  1¢64-65

T T —
s. d. Governador . . . 0-42 Out of commission
s. d. Mormugao . . 035 0-27 c-19
s. d. Mandovi . . . 226 Rs.1°51 Rs. 073

per cu. yd. per cu. vd. per cu.vd.

The reasons for the difference in the cost of dredging are stated
to be as under:

“The dredger “Mandovi” is an oil fired trailing suction dredger.
Her hopper capacitv is 505 cu. vards while the dredger
“Governador” is a coal burning suction dredger and her
hopper capacity is 235 cubic vards. The third dredger is
the grab dredger “Mormugao” of hopper capacity of only
75 cu. yards with a diesel engine. The difference in the
unit cost is therefore due to the difference in their diffe-
rent capabilities.”

The Committee welcome the declining trends in the unit cost of
dredging from year to year. They hope that the dredgers would be
utilised to their optimum capacity and careful watch would bhe kept
on the cost of dredging with a view to reduce it further.

70. It has been stated that the approach channel was dredged
from 28 to 30 feet by contract in early 1963 at the rate of Rs. 1-45
per cubic yard bv a Dutch firm. The foreign exchange paid to the
contractor for this capital dredging amounted to Rs. 4-10 lakhs.
The channel has further been dredged from 30 to 32-33 ft. in 1965-
66 departmentallv by the new dredger Zuari, the cost of which
is estimated to be Rs. 137 per cubic vard.

The Committee expect that the new dredger would be utilised
fully and no occusion would arise in future to invite foreign firms
for dredging. The Committee would like to stress the necessity of
Indian ports becoming self-reliant in these matters and they hope
that concerted attempts would be made by Government port autho-
rities to dispense with the necessity of calling in foreigm firms to
undertake dredging as far as possible.
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B. Repairing Facilities
Marine Craft Repairing:

71. The workshop at Mormugao has only limited facility for
undertaking routine repairs to machinery and equipment of the
marine craft. It has a team for attending to structural repairs to
steel work above the hull. There are, however, no dry-dock and
slip-way facilities for undertaking extensive repairs to marine craft
which have to be sent to Bombay for the purpose. It has been stated

that port craft have been sent only to M/s Mazagon Dock, Bombay
for repairs.

The particulars of the craft sent to Bombay for repairs during
each of the last three years and the expenditure incurred on such
repairs are shown in the table below:

Period in Bombay Cost of Repairs

Rs.
1962-63
1. Tug “Mocambique” 19-2-62 t0 8-4-62 1,67,799
2. Dredger ““Mormugao” 9-4-62 to 25-5-62 2,35,150
3. Dredger “Mandovi” 9-4-62 t0 25-5-62 4,32,022
8,34,971
1963-64
1. Tug “Mocambique’ . 11-4-63 t0 22-4-63 36,996
2. S. D. “Mandovi” . 2I-1-64 t0 9-4-64 Bill to be settled.
3. “Governador” (part) - 21-1-64 to
contd.
1964-65 Bill to be settled.
1. “Goverador” (part) - to 9-5-64
2. “Mombique” . 28-4-64 to 9-5-64 38,820

Outstanding Bills:

72. It will be seen from the above table that the repair bills in
respect of dredgers “Mandovi” and “Governador” for the year 1963-
84 are still to be settled. The reasons furnished by the port au-
thorities regarding non-settlement of repair bills are that the dis-
putes are “mainly connected with the rates charged for the steel
work. Whereas it was agreed that a charge of Rs. 6,250 per ton of
steel work would be levied, the firm (M/s. Mazagon Dock, Bombay)
has included in their draft bill an average rate of Rs. 9,000 per ton.
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The firm claims that the difference in charges is due to overtime

work and for miscellaneous charges, normally connected. with the
replacement of plating.”

It has been stated that the charges of Rs. 6,250 include a sum
o6f Rs. 800, as the price of steel and the balance of Rs. 5,450 is
charged for labour, overheads and supply of electrodes, rivets etc.
It is the contention of the Port authorities that the labour and over-
head rate should normally include an element of overtime and
labour charges for attending to the removal and refitting of
eguipment attach-d io the plating. There has been no agreement
between the firm and the port till date (January, 1966).

Asked whether open tenders were invited before the dredgere
were sent to the Mazagon Dock for repairs, the Chairman of the
Port Trust stated during evidence “No Sir. This is the simplest
thing—public sector to public sector. Otherwise we have to go
through the process of calling tenders, scrutinising them etc.” It
has further been stated in a written note that “open tenders were
not invited since M/s. Mazagon Dock, Bombay are the only repair
firm in Bombay who own their own dry docks. Even before libera-
tion, the port crafts were being maintained by M/s. Mazagon
Dock, Bombay.”

The Committee note that bills of repairs carried out by Messrs.
Mazagon Dock, Bombay to dredgers “Mandovi” and “Governador”
in early 1964 have not been settled so far due to disputes mainly
connected with the rates for the steel works. The Committee regret
‘to note that such disputes have arisen due to lack of proper care on
the part of the port authorities and feel that these could have been
avoided if the port authorities had pl<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>